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LOK SABHA

Thursday, August 29, 1963 /Bhadra 7,
1885 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[MRr. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
Farakka Bridge

+
Shri Yashpal Singh:
Shri Rameshwar Tantla:
*360,{ Shri Bishanchander Seth:
Shrim2ti Renuka Barkataki:

| Shri Basumatari:
| Shrimati Renu cmmmu-.

Will the Minister of Irrigation and
Power be pleased to state:

{a) whether Government have fin-
».iy considered the manner in which
‘he construction of the Farakka Bridge
will be expedited; and

—

(b} if so, the alternative proposals
devised to keep the pace of the con-
struction with the present emergency?

The Minister of Irrigation and
Power (Dr, K. L. Ra0): (a) and (b).
A two lane broad gauge railway
I' bridge is provided in the designs of
v the barrage, Measures for expedit-
I ing the construction of bridge will
depend on the progresg of construc-
tion of barrage.

=t qmare Tog: @ & st A
g & s e fea fen
qaTT g T @ Wi famn A g AR
zan fFy fem ol & ?
994(Ai) LSD—1.
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Dr. K. L. Rao: The barrage is under
construction, The preliminaries have
been completed and the actual con-
struction wil]l start in another two
months. '

it g fay . w7 S A7

¥ gy 3o Wi qwEa &1 g
mar § anfe ag #ex uwadreTge fear
qe !

Dr, K. L. Rao: There 13 no necessity
for' calling any forelgn experts for
this work, -t

Shri Basumatari: May I know the

finaneial liability involved in the con-
struction of this barrage?

Dr. K, L. Rao: The construction of
this barrage will cost Rs. 36.76 crores.

Shri S. M. Banerjee: We were told
that the construction of this project
was confronted with certain difficul-
ties,. May I know whether those
difficulties have been resolveq and, if
so, whether the barrage is likely to

be completed within the scheduled
time?

Dr, K. L. Rao: The construction
work of this barrage Is Indeed a

major work beset with a lot of diffi-
culties,; We are going to undertake
construction on a major river, in fact,
the biggest river of our country.
Nevertheless, all these difficulties have
been gone into and the programme of
construction hag been drawn up. We
hope that the barrage will Be ready
in the last year of the Fourth Plan.

st war  fagrt Rgdew: T oEw
TN & g § ST AT TATGT AT,
s Far FE fog i CFETET T A
iy &7
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Dr, K. L. Rao: Ther: is a feeder
canal to regulate the water from this
and feed the Bhagirathi river for
flooding Hooghly, which is the object
of this project. Thig canal work will
be taken up in 1964 and completed in
time.

Shri S, C, Samanta: Is it not a fact
that the bridge which ig mentioned in
the question is the road bridge? May
I know whether there is co-ordination
with the railways so that both the
road and rail bridge can run together?

Dr. K. L, Rao: The question raised
here is about the road-cum-rail bridge.
Both bridges are provided over the
barrage and they will be completed
simultaneously, or, it the programme
of construction permits, one will be
completed a year ahead,

Power in Delhi

+
261 [ Shri Yashpa) Singh:
| Shri D. C. Sharma:

Will- the Minister of Irrigation and
Power be pleased to state:

(a) whether the supply of power in
Delhj is more thap the demand;

(b) it so, whether applications for
new connections or for more power
are pending; and

(¢) the steps taken to  sanction
them?
Th- Minister of Irrigation and

Power (Dr. K. L. Rao): (a) With the
commiss.” :ing of 36 MW generating
unit in Sc,. *mber, 1963 there will be
surplus of power.

(b) Yes, Sir.

(c¢) Applications with an aggregate
load of 29 MW are sanctioned and the
rest are being processed,

=t g fag ;o= fF qwens s
¢ W fewie #w 8, foT W 01 397g §
e st mfwan dfew &7
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WSUR R : 9g J919 a1 T @
2 f& surar & srwh, i sarer @
2l

=Y Tt Foy o Fm & s wwar
2 f& 7z fagwa zafag & i fasrelt &1
e faeent wfafavs smoom
FIAT § WX THH qATS 7 w1 fedy
e w3 § 9 T T AP &
FTOO ST &1 feawa gt 87 afz e,
ar Fa & 9 wFar g 6w foea
w1 g7 fow aw gon?

Dr, K. L. Rao: Regarding availabi-
lity of Power I must make the posi-
tion clear, At the moment, there is
no surplus because the tota] amount
of power available j5 118 MW and
our demand iz about 115 MW. But
we are expecting the generator to go
into commission by about the middle
of SeptemBer at the latest, when we
will have surplus power, Then,
again out of this surplus power, al-
ready 29 MW have been sanctioned.
Further loads wil! be sanctioned dur-
ing the next eighteen months to meet
the demand as power will be avail-
able up to about 46 MW.

it warare Ty IR AT a1 qEE
TE WA | O qare gg ar fF awnd
FA AT BT E, FAF AT o E
o faser §1 F79 amr A £

oeUs RERY ;- AT §EEy awds
¥ fawrg 2T 27

afew a2 Fea & 5 oo 7= &,
/iy aE &1 q4T Fgl 95T g
o g ¥ afaw & em g

Shri D. C. Sharma: The hon. Minis-
ter said that some applications are
pending. May I know how many of
those applications are for industrial
units and how many are for house-
hold consumption? -

-
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Dr. K, L. Rao: I am sorry, I would
not have the information with me.
I can supply it to the hon. Member if
he wants.

Shri Ramanthan Chettiar: As Delhi,
New Delhi and the surrounding areas
are expanding from day to day, may
I know whether the extra power will
be able to meet the in<reasing demands
of these areas? -

Dr, K. L. Rao: The surf)'lh's power
that is going to be commissioned will
be available for the next 18 months;
After 18 months, somewhere about
December 1964, we are going to have

15 megawatts more ang after that -

Delhi wil] have further sipply of
100 ‘megawatts from thermal stations
and 40 megawatts from Bhakra. Seo,

there will be plenty of power -in
L

Delhi.

Shri R, 8, Pandey: As the hon.
Minister hag said that we have got
surplus power I want to know whe-
ther he will be in a position to say
that he has fulfilled all the demands
so far as the mdustnal reqmrements
cre concerned.

Mr. Speaker: He says that there
is no surplus power.

Shri P, Venkatasubbaiah: We often
see power breakdowns in Delhi, How
can he account for these when the
hon. Minister says thzt there is sur-
plug power? How do:s it happen?

Mr. Speaker: Hon. Members do not
listen carefully to answers,

Shrimati Savitri Nigam: How far is
it correct that some applications have
been pending for the last 13 years
and that lack of co-ordination is one
of the factors which has been respon-
sible for this undue delay?

Dr. K. L. Rao: Applications may
have been p2nding because there was
no power available. Power is just
being added and that will be given
in another ten days. Therefore -he
applications might be pending.

Shri Eapur Singh: I want to know
whether Government are taking any

1885 (SAKA)
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steps tormaximize thg.ratibnal utili-
sation of power through free §va11a-
b111ty of ‘cheap electrical appl.iat:des
Dr. K. L, Rao: I am afraid, that-'
consideration has not been given to
that a:zeet (Imterruption). If the hon.
Member gives any suggesnons I can
take up. -

Shri Kapur .I Singh: I could not
catch what h said, My hon. friend,
Shrj Barua, interrupted him,

Mr. Speaker: Who should suffer if
hig friend interrupts him? However,
there was nothing material "‘to:. be
heard. AR

Y wETET w2 foent wi
7% faeeft & o1 B A T3 e
’*a%fmwmw g
2 T EER F O 9 59 SHC A
frrad wrft & fF & FE™ A
fawett &, erarrat & fawr &= oo
HET W7 ¥ W TRme &7 Ay
&, o Y o faeeft & Fororeft 21 70y
g, afz &, ot za% fau w7 3w fem
o R? -
Dr. K, L, Rao: We have not rece-
ived any complaints 'in the Mnistry.
it fora Ao & wg ST AR
g % ag it soow wifewt == @ 2
HF A ¥ fau awww o2

TR

WA FEIE ;. @t aF af fawe
TR

Indo-Nepal Board for Irrigation and
Power Projects

+
Shri P, C, Borooah:
Shri P. R. Chakraverti:
36X / Shri Bhaki Darshan:
| Shri Daljit Singh:
|_Shri P. K. Ded:
Will the Minister of Irrigation and
Power be pleased to refer to the re-
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ply given to Unstarred Question No.
1274 on the 28th March, 1963 and state:

(a) whether the technical board to
be named as “Indo-Nepal Board for
Irrigation and Power Projects” has
since been constituted;

(b) it so, its composition ang pre-
cise terms of reference; and

" (c) the prospects for purchasing
of Karnali power from Nepal by India
as revealed from the talks referred to
in the reply to pamt (b) of the pre-
vious question under reference?

The Minister of [Irrigation and
Power (Dr. K. L, Rao): (a) to (c).
A statement is laid on the Table of
the House,

STATEMENT

An Indo-Nepal Board for Irrigation
and Power Projects has since been
constituted. The Board has been set
up jointly by the Government of
India and His Majesty’'s Government
of Nepal for exchange of data and
relevant information in respect of
projects and rivers of mutual interast
to the two countrieg for planning their
projects for the maximum utilisation
of the water resources., The Board
comprises two representatives each of
the two countries. His Majesty's Gov-
ernment of Nepal is represented by
{i) The Chief Engineer, Electricity
Department, and (ii) The Chietf En-
gineer, Irrigation Department; while
the Government of India is represen-
ted by (i) The Chief Engineer and
Ex-officio Joint Secretary to the Gov-
ernment of India, Ministry of Irriga-
tion and Power and (ii) The Chief
Engineer, Central Water and Power
Commission.

With regard to the prospects for
purchasing of Karnali Power from
Nepal, the matter will be considered
when information about the availa-
hility of power; and other relevant
features of its supply from the Kafnali
Project ig available.

Shri P. C. Borooah: In the statement
there is no mention of the progress

AU(_}UST 20, 1963
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80 far made in setting up the Karnali
Project, Whit wil] be the contribu-
fion of the Centra] Government for
setting it up?

Dr. K L. Rao: The Indo-Nepal Board
for Irrigation and Power Projects has
been constituted about six months
back, This was with a view to ex-
change information regarding the
hydrological and other data of the
river, Nepal has asked for some
information and we have passed that
on to them,

Shri B. C. Bormh In reply to a
question of mine of the 28th March
1963 the answer given was that the
Indian delegation visited Nepal to
discuss about the machinery for ex-
change of data and other relevant in-
formation with respect to the project.
May I know to what extent the discus-
sion has progressed and whether this
subject is going to be discussed with
the Nepa] King now on a visit to our
capital?

Dr, K. L. Rao: It is as a result of
the discussiong that the Delegation
which visited Nepal haq that this
Indo-Nepal Board has been constitu-
ted with a view to exchange informa-
tion and the data about the respective
rivers in the two countries.

Shri Shree Narayan Das: May 1
know whether any precise functions
have been laid for the MBoard and, if
so, what are they?

Dy K. L. Rao: The precise function
is to exchange jnformation regarding
hydrological and other data of the
rivers in both the countries,

Shri Bhakt Darshan: Will this Board
be merely advisory or will this Board’s
advice be accepted by both the Gov-
ernments and acted upon? May I
know what is the exact position?

Dr, K, L. Rao: It is not even advi-
sory. 1 would like to point out that
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it is purely for exchange of informa-
tion. This is a channe] by which the
information will be exchanged bet-
ween these two countries. It has no
executive powers or other powers,

Shri D. C. Sharma: May I know if
any information hag been exchanged
so far between India and Nepal and
what ig the nature of that information
which has been supplied?

Dr. K, L. Rao: The Nepal Govern-
ment asked us to give them informa-
tion regarding the aerial surveys and
aerial photographs that we have taken
and the information regarding hydro-
logy, that is, the amount of water that
is flowing in the warious rivers that
come from Nepa] and we have given
this information, We asked them, in
turn, to give information regarding
the data that has been collected by
Japanese and Swiss people who are
doing the work ot Karnali project in
Nepal and that information is await-
ed.

Shri Harl Vishnu EKamath: Is the
Minister aware that the seductive
siren voice of China has been busy
wooing Nepal and trying to wean
her away from India by offering to
build such projects better, cheaper
and quicker and, if so, have recent
developments climaxed by the current
visit of the King and the Queen of
Nepal eﬂectively countered those
Chinese moves, in holding out bright
prospects of fruitfu] cooperation in
this sphere between Nepal and India?

Mr. Speaker: It is premature,

Repayment of Bhakra Project Loan

*363. Shri Surendra Pal Singh: Will
the Minister of Finance be pleased to
state:

(a) whether it iy a fact that the
Government of Punjab have approach-
ed the Centre with a request that
the time-limit for the repayment of
the Bhakra Project Loan be extended
from 15 to 20 years; and

BHADRA 17, 1885 (SAKA)
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(b) it so, the reasons given by the
Punjab Government for asking for the
extension of the time limit, and the
Centre's reactions thereto?

The Deputy Minister in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) and (b), It is true that in Decem-
ber last the State Finance Minister
approached the Finance Minister in
the Centre for the purpose of post-
poning the repayment of the Bhakra
Project Loan during the period of
Emergency. The reply of the Finance
Minister was that the commitment of
the Central Government was also
heavy during this period of Emergen-
cy—it is going to be very heavy—and
while appreciating the difficulties of
the State Government, it could not
be agreed to.

Shri Surendra Pal Singh: What is
the tota]l amount of the loan and in
how many instalments is it be repay-
able?

Shri B. B, Bhagat: The total amount
is Rs, 204.30 crores. The loang are
repayable after 15 years, interest being
payable every six months.

Shri Surendra Pal Singh: Did the
Punjab Government approach the
Centra]l Government to postpone the
payment of the first instalment only
or have they asked for the postpone-
ment of all the subsequent instal-
ments?

Shri B, B. Bhagat: All the instal-
mentg during the period of Emergency.

Shri D, C, Sharma: May 1 know
whether this loan is only to be paid
by the Punjab Government or this
loan is to be shareg between the Pun-
Jjab Government and the Rajasthan
Government which ig also going to be
a beneficiary of this project?

8hri B. R. Bhagat: A part of it will

be paid by Ramsthan Government
also,
8hri Kapur Singh: Msay I know

whether the Government have taken
due cognizance of the recent , heno-
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mena of recurring floods greatly im-
poverishing the Punjab peasants and,
if so, whether they will take this
factor also into account for -glving
liberal extension of time? -

Mr, Speaker: It is a su_ggestion.

Shri Eapur Sinzh: [ am seeking an
information,

Mr. Speaker: He said that the
Punjab peasants have been impover-
ished on account of the floods contin-
uously visiting that State, and there-
fore it ig a suggestion.

- Shri Kapur Singh: With utmost
réspect, 1 seek information on two
things: whether they have taken due

: 2o’ thig and, if so, whether
in view of thg cognizance of this fac-
tor, they propose to consider the re-
quest of the Chief Minister £ the
State,

LY P

Mr, Speaker: The cognifance has
been taken when the gquestion’ has
.been put and he has almrady -glven
the answer. b

River Boards

+
( shri Kapur Singh:
| Shrj Bhagwat Jha Azad:
Shri P, K. Ghosh:
| Shri Kesar Lal:
*364.{ Shri Yashpal Sigh:
) Shri * K Deo:
Shri = “aheswar Naik:
© |,Shri D. J. Naik:

Wﬂl the Minister of Irrigatiop and
~Power! be pleased to state:

N -

" ‘(a) whether River Boards under the
River Board Act have been set up; and

(b) it so, the number of such boards
which have starteq, functioning?
, The Minister of Irrigation and
Power (Dr. K, L Rao): (a) No, Sir.
(b) Does not arise.
i Mr, Speaker: Next Question, Shri-
¢ mati Vimla Devi,
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Mr. Speaker: I . oo Shri
Kapur Singh was very v gilant, and
he would have pup surn’ mentary
questions if there were any. 1 have
now pasced on to the next question.

Shri D, J. Naik: I want to ask one
supplementary question on Q. No, 364.

Mr. Speaker: I am sorry. I have al-
ready passed on to the next question.

Krishna River Water Dispute

+

Shrimati Vimla Devi:
Shri Dinen Bhattacharya:
Shri Yashpal Singh:
. Shri P. Venkatasubbaiah:
Shri Heda:
Shri Vishwanath Pandey:
Shri Veerappa:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
L Shri Sivamurthi Swamy:

*365.

Dr. P. Srinivasan: &«
Shri Paramasivan; ‘«.

. Wil the Minister of Irrigation and
_Power be pleased to state:

" ‘ya) whether the Centre’s award on
the Krishna River Water dispute has
been accepted by the States concern-
ed;

(b) if so, the action taken to give
effect to the award;

(c) whether it is a fact that the
Maharashtra Government have with-
drawn their consent to the supply of
15 TMC ft. of water to the Madras
city; and

(d) if so, the reasons therefor?

The Minister of Irrigation and
P.o+ (Dr, K, L, Rao): (a) and (b).
In his statement placed on the Table
of the House on 23-3-1963, the Minis-
ter for lrrigation and Power had
made certain suggest_:ions for the




3295 Oral Answers

settlement of the Krishna River Water
dispute. These suggestions have been
under the consideration of the State
Governments concerned.

(c) and (d). The Maharashira
Government have stated that they
would have no objection to Madras
abstracting 15 WMC ft. of water, pro-
vided it is taken through an existing
Canal

Shrimati Vimla Devi: May I know
whether the statement made by the
Maharashtra Minister to the effect
that he will not abide by the Central
Government's award has come to the
notice of the Central Government, and
if so, the attitude of the Central Gov-
ernment in that regard?

Dr, K. L, Rao: I am afraid we have
not received any statement of that
type from the Maharashtra Minister.

Shri Heda: May I know whether the
hon. Minister soon after assuming
office issued a statement to the effect
that certain States would be given ten
per cent of water extra, and if so
would that not affect the quota of the
other States?

Dr. K. L. Rao: I am afraid that that
information is wrong. What I stated
in a discussion with the Maharashtra
Minister was that in States like Maha-
rashtra and West Bengal, in planning,
we must always provide for 10 per
cent extra power over the needs, so
that the industries there may not
suffer,

ot o Tag ;. ;r § o A
g i wgrarey e 9 wE aETT
3 fegi@y ox & oFg ¥F AT &
q ¥ o dzw e =@ G
g7
Dr, K. L. Rao: There are no differ-

ences between the Madras and Maha-
rashtra States.

Shri Ranga: The hon. Member
meant Andhra Pradesh, .
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Shri P, Venkatasubbaiah: May I
know whether the present arrange-
ment that has been made by the
Minister of Irrigation and Power
making certain allocations to different
States is much below the actual allo-
calion thet has been made to Andhra
Pradesh according to the earlier
agreement?

Dr, K. L. Rao: [ suppose what the
hon, Member wants to know is whe-
ther the amount of water allocated
to Andhra Pradesh is different from
what it was according to the earlier
agreement of 1951; if so, the answer
is ‘Yes'. I would like to submit that
the former Minister of Irrigation and
Power when he made the statement
had taken into consideration all the
requirements of the different States.

Shri Basappa: May I know whether
the Government of Mysore have asked
for some clarifications regarding the
Central Government's award, and if
so, whether the clarifications have been
given, and in what respect those clari-
fications have been given?

Dr. K, L. Kao; The Mysore Gov-
ernment have asked for some clarifi-
cations with regard to the amount of
water, and the various demands made
and the wvarious suggestions made by
the hon. Minister, and there is conti-
nusus correspondence going on bet-
ween the Government of India and
the various States,

%hri Ranga: May I know whether
Government are thinking of appoint-
ing—as the Maharashtra Government
or some other Government have been
asking for—another commission over
the findings of the Gulhati Commis-
sion, or whether they are satisfied with
the Gulhati Commission’s report, and,
if the latter, whether they propose to
take definite action in regard to the
readings that they had suggested and
other researches?

Dr, K. L. Rao: There is no proposal
to appoint any other commission.
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Shri Ramanathan Chettiar: May I
know whether after the refusal of
the Government of Maharashtra in
regard to the water supply for the
Madras city, the Andhra Pradesh Gov-
ernment have agreed to give water
from the Krishna river for meeting
the requirements of the Madras city?

Dr, K, L. Rao: I did not say that
the Maharashtra Government had re-
fused. All that they said was that
this water had to be taken through an
existing canal, and, therefore, the
matter is yet to be looked into. Since,
so far, no such information has been
received either from Mysore or from
Andhra Pradesh, as has been referred
to by the hon. Member, it should be
presumed that they agree to the re-
lease of this water for the Madras
city,

Extension of C.H.S_ Schems

+
e3gg J Bhri Subodh Hansda:
‘7 Shri Yashpal Singh:

Will the Minister of Health be pleas-
ed to state:

(a) whether any scheme to cover
the Central Government employees of
Bombay and Calcutta under the Con-
tributory Health Scheme is under
consideration;

(b) the difficulties Government have
for not extending the facility to em-
ployees of Bombay and Calcutta so
far; and

(¢) in lieu of the C.H.S, facility the
alternative arrangements made for
the employees?

The Deputy Minister in the Mimis-
try of Health (Dr, D, S. Raju): (a)
and (b). The CH.S. Scheme will be
extended to the Central Government
servants and their families in Bombay
sometime in October, 1963. =~ Lack of
funds is the main dificulty in extend-
ing the Scheme to other cities.

(¢) The Central Government em-
ployees are eligible for reimbursement
of the cost of treatment to the extent
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permissible puder relevant medical
attendance rules applicable to them,

if they are not covered by the CH.S.
Scheme.

Shri Subodh Hansda: May I know
how many dispensaries will be open-
ed and whether medical personnel

have already been recruited to man
thum?

Dr. D. S, Raju: Preparations are
completed for the opening of about 7
static dispensaries and 5 mobile units.
They are expected to be started some-
time in October.

Shri Subodh Hansda: Is it a fact
that the present arrangement for pay-
ment of medical expenses to govern-
ment employees not covered by CHS
is very convenient to the Government
as also to the employees?

The Minister of Health (Dr, Sushila
Nayar): It is difficult for us to say
how convenient or inconvenient it is.
It was considered that a comprehen-
sive scheme is better. That was why
the CHS scheme was started in Delhi
and now it is being extended to
Bombay.

it gerarw feg - w7 o A R
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Shri Tyagi: Since this scheme has
been put to trial in Delhi, what is the
result in terms of income and ex-
penditure? If it is a losing concern,
what is the percentage of annual loss?

Mr. Speaker: Is it strictly relevant
to this question? The question is
about extending it to Bombay and
Calcutta.

Shri Tyagi: That can be done only
when we know whether it has been
a paying or losing proposition.

Mr. Speaker: Even if it is a losing
concern, if it is for the benefit of
the employees, why should it not be
extended?

Shri Tyagl; We are concerned with
expenditure also,

Dr. D. S, Raju: From the economic
point of view, it is a losing concern.
There are over five lakhs of benefi-
ciaries and there is roughly 50 per
cent loss,

Dr. Gaitonde: Since some of the
Centrally administered areas like Goa
and Pondicherry do not have these
facilities, what steps are Government
taking to extend these facilities to
Goa and Pondicherry?

Dr. D, S, Raju: At the moment, we
have no plans to extend it beyond
Bombay, Calcutta and Madras.

Shrimati Savitrl Nigam: Will the
Ayurvedic dispensarieg set up here on
an experimental basis be extended to
other areas where the CHS scheme is
prevalent?

Dr, Sushila Nayar: If it is consider-
ed necessary, we may do that.

st W A s, O e
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Shrimati Vimla Devi; Has the Pay
Commission's recommendation to ex-
tend the CHS scheme to all Central
Government employees been accepted

by Government? If so, are they im-
plementing it?

Mr, Speaker: Is it connected with
this?

Shri 8. M, Banerjee: Yes, The
Pay Commission had made that recom-
mendation.

Dr. Sushila Nayar: All the Govern-
ment servants are being given medi-
cal care in some form or the other.
Where there is a large concentration
of Government servants we have tried
to introduce the contributory health
scheme which as my hon. colleague
has said is being subsidised by 50 per
cent by the Government of India.
Where there are small numbers scat-
tered about, the reimbursement rules
which were in existence before the
CHS came into being are still being
followed.

Shri S. M, Banerjee: Government
gave an assurance that this scheme is
likely to be extended to Government
pensioners also. I want to know
whether a final decision has been
taken.

Mr. Speaker: Where?

Shri S. M. Banerjee: In Delhi and
outside.

Dr. Sgshila Nayar: That matter is
still under consideration, .

Shri 5. M. Banerjee: They will die
in the meantime!
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Flies in Soda-water Bottle

#367. Shri Bibhuti Mishra: Will the
Minister of Health be pleased to state:

{a) whether it is a fact that the
NDMC officials recently found flies in
a bottle of soda-water and after raoid
on the aerated water plant near New
Delhi station found that the conditioas
there were unhygienic; and

(b) if so, wheher Government have
devised any method to check up the
soda water bottles and other cold
drinks regularly?

The Deputy Minister in the Minis-
try of Health (Dr. D. S, Raju): (ua)
Yes, Sir. The health staff ol the
NDMC recently found a few flies in
a bottle of aerated water near New
Delhi station. Om inspection of the
factory in question the conditicns
were found to be unhygienic. Neces-
sary action against the factory was
taken by the Delhi Municipal Corpo-
ration within whose limits the factory
was and it was closed down on the
30th May, 1963.

(b) Surprise inspection of factories
and shops dealing in aerated water
and cold drinks is being carried out
regularly by the Municipal health
staff, H ua_nl
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Dr, Gaitonde; I want to know
whether water in these bottles is steri-
lised and if so what are the methods
which are being used by the Ministry
to find out whether it is sterilised or
not?

Dr. Sushila Nayar: In Delhi we
hope we give safe water to every-
body to drink,

Shri Tyagi: Sterilised water 1o be
given to everybody? Is that the
Home Ministry's rule?

Dr, Sushila Nayar: I said sufe
water,

Shri Tyagi: I thought sterilisation
was to be done in connection with
family planning....(Interruptions).

Mr. Speaker: Sterilised water may
be given to Mr. Tyagi.

Shri R. S, Pandey: The hon, Deputy
Minister said just now that necessary
action would be taken against the
factory. I want to know what would
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be the necessary action and when
necessary action will be taken and
whether the licence has to be can-
celled or not.

The Deputy Minister in the Minis-
try of Health (Dr. D, S. Raju): 1 have
said that the factory has been closed,
and the licence has been cancelled.

Shri D, C. Sharma: Recently the
hon, Minister made a statement some-
where that some of these inspectors
had built houses worth Rs. 50,000 and
two of their sons have gone to Europe
for studies. May I know if that
allegation applied to these inspectors
also and if so what steps are being
teken to encourage integrity among
the inspectors?

Mr. Speaker: That is not the ques-
1ion now.

Shrimati Lakshmikanthamma: Ac-
cording to some press reports, cone-
time back a lizard was found in a
soda water bottle and a rat in a block
of ice, Has it come to the notic2 of
‘the Ministry?

Dr. D, S, Raju: That was aiso re-
ported.

Shrimati Savitri Nigam: Is there a
general complaint that the inspection
staff is not adequate in number and
is not also properly trained in NDMC?

Shri D. S, Raju: Of course, there is
a shortage of staff. We are urging
upon the Delhi Municipal Corprration
and the New Delhi Municipai Com-
mittee to augment this number,

ot qoare fag : #ar @ oA W
HIST AreT 1Y T Fr1 qACH q@r
&7 = § A A @ o & g
g7

Shri EKapur Singh: May 1 enquire
‘whether the Government are prepar-
-ed to undertake stringent and relent-
less measures to maintain the high
+quality of foodstuffs such as is preva-
lent in western countries and, if not,
*why? (Interruption).
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Mr, Speaker: The question deals
with soda water in Delhi. The hon.
Member is referring to foodstuffs: the
question is being extended,

Shri Kapur Singh: Let her ansiwer.

Mr. Speaker: That would lead to
many more things,

I F AT A Fwet @ afa ¥ aga
& S 21

_Shri Hari Vishnu Kamath: Has the
Minister considered the desirability
of giving a trial to drastic penalties
such as public flogging for such polen-
tial murderers as contaminators and

adulterators of food and drink in
Delhi?

) Mr. Speaker: He has been advocai-
ing this public flogging for a long
time. I do not allow this question.

Shri Hari Vishnu EKamath: The
Finance Minister gave his reaction
last time. Let the Minister of Health
give her opinion now. I wast to
know whether she has considered it
and, if so, with what result. If she
says “No,” that is another matter.

;m-_ Speaker: What has it got to do
with this question?

Shri Hari Vishnu Kamath: This
deals with contamination of drinhs in
Delhi. Soda water is a drink. )

Mr. Speaker: The question deals

with only one thing. I have disallow-
ed the question.

Shri Kapur Singh: Although it was
a good question,

Mr. Speaker: I never denied that.
All questions put here are very good,
and some times too good for me. But
the question will not be relevant, con-
sidering the strict ambit of the main
question,

Shri Hari Vishnu KEamath: The
questicn deals with contaminated
drinks in Delhi.
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Mr, Speaker: But public floaging
has to be decided by a wider policy
and not by this bottle!

Shri Hari Vishun Kamath: Will she
not given her opinion to the Cabinet?
1 am sure she has her own Vviews on
the subject.
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Safdarjang Hmlhl. New Delhi

Shri D. C Sharma:
"“‘{smr C. Borooah:

Will the Minister of Health be
pleased to state:

(a) whether a control room has
been set up at the Safdarjang Hoe-
pital, New Delhi to help provide
quick medical attention to emergency
cases, on the advice of the casualty
and emergency Committee;

(b) if 8o, the salient features of this
arrangement; and

(¢) whether similar arrangement is
proposed to be made in other hos-
pitals in Delhi, and in other parts of
the country, particularly the border
areas of the North East?

The Deputy Minister in the Minis-
try of Health (Dr. D. S. Raju): (a)
and (¢). Yes, Sir. The Control Room
at Safdarjung Hospital will coordinate
and work in liaison with other hos-
pitals in Delhi. As regards the exten-
sion of the Service in other parts of
the country, a copy of the Delhi
scheme has been sent to all the State
Health Ministers for their considera-
fion and adoption if they would like
ts do so.
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(b) A statement is laid on the Table
of the Sabha. [Placed in Library. See
No. LT-1595/63].

Shri D, C. Sharma: May I know
what has been the result of the work-
ing of this scheme, and how many
such calls this control room has
received and how have these calls
been distributed among the different
hospitals to which reference is made
in the statement?

Dr. D. S. Raju: The number of calls
is roughly between 20 and 30 every
day at the Safdarjung Hospital con-
trol room.

Shri D. C. Sharma: Is there no
difference between 20 and 307

Mr, Speaker: It may be something
between 20 and 30. In between, the
number always varies.

Shri D. C. Sharma: May I know...

Mr. Speaker:
complete.

The answer is not

Dr. D. S. Raju: The working of this
schema is fairly satisfactory. Almost
all the cases are immediately attended
to and the cases are distributed to
various hospitals. There are eight
hospitals connected with this scheme.
We have got direct phone connection
with all the hospitals. As soon ag an
accident takeg place or the case
reported the patient is directed to
report to the nearest hospital from
the control room. As soon as the
patient reaches the hospital he has
got to inform the control room also,
immediately treatment is given. So,
there is no difficulty about it. The
working is very satisfactory except
that the maintenance of the ambul-
ance service is causing some anxiety.

Shri D. C. Sharma: The hon. Deputy
Minister said that similar arrange-
ments were made in the States also.
May I know in which of the States
these arrangements have been made,
and whether the Health Ministry has
got any report about the satisfactory
or unsatisfactory working of these new
hospitals? B
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The Minister of Health (Dr. Sushila
Nayar): The Deputy Minister said
that letters have been sent conveying
the Delhi gcheme to all the State Gov-
ernments. He has not stated that the
scheme has been started in the States.
But several of them, I do know, are
anxious to start it, and when they
start it we shall be in a position to
tell this hon. House how it is progres.
sing. All that I can say is that it has
given great satisfaction to all quar-
ters here in Delhi to the extent we
have been able to operate it.

Shri P. C. Borooah: May I know
whether this control room has been
set up on account of the fact that
some reports were received to the
effect that some emergency cases
resulted in deaths on account of
delayed treatment?

Dr. Sushila Nayar: Yes, Sir; it is
true that there were some tragedies
and because of those tragedies we felt
that something had to be done. This
centrally controlled casualty service
was set up as a result of that.

Dr. Gaitonde: In view of the fact
that there is shortage of beds in
almost all the hospitals, may I know
what steps have been taken to increase
the number of beds in the hospitals?

Mr. Speaker: That is a different

question.
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Shrimati Savitri Nigam: May I know
how far it is true that some of the
ambulances are so worn out and

defective that in one or two cases the
patients had to be taken in a taxi?

Dr. D. S. Raju: So far there has
been on beeak-down of ambulances.
They have got about ten ambulances.
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The Minister of Irrigation and
Power (Dr. K. L, Rao): (a) An inter-
State Committee was formed to draw
up a phased programme of investi-
gations of the proposed dams on the
river Jamuna and its tributaries, The
Committee made some recommenda-
tions to the respective States with
regard to collection of data ete.
Action on these recommendations is
being taken by the States concerned.

(b) In respect of forming a joint
River Board for the Jamuna River,
the matter is being pursued with the
concerned States.

Shri Bhakt Darshan: From the reply
of the hon. Minister it is clear that
the differences between these two
States have not been resolved. Will
the Minister therefore kindly use his
good offices to bring about a settle-
ment as early as possible?

Mr. Speaker: A suggestion for ac-
tion.

Shri Bhakt Darshan: May 1 take
it that the Government of Uttar Pra-
desh has been given a clearance that
it may procced with the construction
of Jamuna First Stage and investiga-
tion of Jamuna Second S’:72, =o that
the works may not bz hzld up pend-
ing finalisation of these talks?

Dr. K. L. Rao: Yes, Sir; Jamuna
First Stage and Second — Stage
will be proceeded with. There
will be no objection to their
proceeding with the contruction. I
may also add for the information of
the hon, Member that the actual posi-
tion is that there are five dams which
have got to be investigated on the
Jamuna river and its tributaries. The
question is as to who is to do these
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investigations, As the hon. Member
desired in his first question, I shall
endeavour to have this expedited.

Liguidation of Bank of China

+
Shri Heda:

*37%. { Shri P. E. Deo:

Will the Minister of Finance be
pleased to state:

(a) the extent to which the business
transactiong of the Bank of China,
liguidated by the Reserve Bank of
India have been settled;

(b) whether any interim or ad hoc
payment has been made; and

(c) the bast on which it was work-
ed out?

The Deputy Minister in the Minis--
try of Finance (Shri B. R. Bhagat)
(a) The list of creditors in respect of
(a) booked depositors’ claims and (b)
certain other liabilities has been set-
tled. The assets of the bank are in
the course of realisation.

(b) & (c). Apart from discharg=
ing certain preferential claims under
Section 530 of the Companies Act, the
Liquidator has from the 1st July 1863
started paying on behalf of the De-
posit Insurance Corporation, (a) de-
positors having claims not exceeding
Rs. 1,500/~ in full and (b) an initial
sum of Rs. 1,500/- to all other depo-
sitors.

Shri Heda: In view of the security
of the country and the international
importance involved in this liguida-
tion of this bank, may I know whe=
ther Government is expediting the
settlement of the accounts? Is it not
a fact that there is more delay in this
case than in the case of ordinary
banks?

Shri B. R. Bhagat: First of all, the
Reserve Bank of India went into the
accounts very carefully. Later on, it
was found out that without special
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powers it cannot go into the accounts
further. So, power was taken under
the Defence of Indiz Rules and the
whole guestion is being examined by
the Special Police Establishment.

Shri Heda: May I know whether it
is a fact that most of the accounts
related to members of a particular
political party, and if so, whether that
aspect is being taken into considera-
tion?

Shri B. R. Bhagat: All aspects are
being taken into consideration.

Shri Tyagi: Has the Reserve Bank
of India brought to the notice of the
Finance Ministry the fact that a par-
ticular political party of West Bengal
and a few politicians and their wives
maintained big cash accounts with
this bank and, if so, has Government
enquired into the source from which
this money was received and deposit-
ed in that bank?

Shri B. R, Bhagat: The Reserve
Bank of India gave very full accounts
of the names of persons and organisa-
tions which maintained accounts with
that bank. But, from the point of
view of banking as such they did not
show any irregularities. Now, we
have to go into the matter further. ...

Shri Tyagi: May question was
}t’hether Government cared to enguire
into the sources from which this
money had come. Because, I under-
stand the pro-Chinese Communists
and some of their friends had big ac-
counts with that bank. I want to
know whether the Minister has been
_able to enquire the source of their
income,

The Minister of Finance (Shri
Mtfrarji Desai): When the police en-
quiry discloses all these things, neces-
sary action will be taken.

Shri Tyagi: Is it being held?

Shri Morarji Desai; It is going on.
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Shri Hem Barua: May I know if it
is a fact that some documents of the
bank written in the Chinese language
reveal the fact that the real financial
position and the business deals of this
bank were suppressed from the Re-
serve Bank and also that a sum of Rs.
40 lakhs was advanced as loans to
certain members of a political party?
If so, may I know whether Govern-
ment can give us an idea of the ac-
tual position together with the names
of the privileged persons, who were
Indian beneficiaries of Chinese muni~
ficence?

Shri Morarji Desai: May I say that
the hon. Member knows far more
than I know in this matter. We
will have definite information about
all these matters when the police
after investigation gives us the final
report. That has not yet come.

Mr. Speaker: Shri Prakash Vir
Shastri.

Shri Hem Barua: Sir, my question
has not been answered fully.

Mr. Speaker: They wil know all
the facts after the police investiga=-
tion has been completed. After it has
been done and the facls come to light
[ hope the House would also get that
information.

Shri Hem Barua: Will it also
include. . ..
Mr. Speaker: The munificence

would alse come there.

Shri Hem Barma: The hon. Fin-
ance Minister has stated that the hon.
Member knows more than he knows,
I just want to know whether it is a.
kick or a compliment.

Mr. Speaker: It is quite a compli-
ment, I can assure him,

Shri Kapur Singh: I am worried
about the Chinese idiograms.

Mr. Speaker: I will give him an
opportunity. He should wait till then.
Shri Shastri.
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Shri Hari Vishnu Kamath: Why is
the hon. Minister hiding these things?
(Interruption).

Shri Morarji Desai: There are 2,500
and odd accounts. By themselves the
accounts do not disclose anything
immediately, The inguiry that was
made was by the Reserve Bank. Now
a Police investigation has been order-
ed. When the Police investigation will
be completed, we will know all these
matters,
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Shri Morarji Desai: I had once said
in this House in reply to a question
that the name of one publishing house
was there and that was the People's
Publishing House or People's Age or
something. There was some account
there. But about the transactions, as
to where the money is coming from,
it is being looked into.

Shri Hem Barma: We seek your
protection, Sir. May I submit that
for this very simple information about
the people, members of a political
party, who have money transactions
with this Bank the hon. Finance Mi-
nister does not have to go to the
Police because the Reserve Bank has
already concluded its investigations
and from the report of that investiga-
tion the hon. Minister can give us this
information?

Shri Tyagi: Perhaps i* ': ag inzt
our non-alignment policy!

Shri Hari Vishnu Kamath: It is
secret.

Shri Jashvant Mehta: On what
specific points is the Government con-
ducting an inquiry and has handed
over the papers to the Police?

Shri Morarji Desai: To find out
whatever is fishy in it
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Shri Kapur Singh: In view of the
fact that the transactions of the
Chinese bank involve matters of high
public importance and the country's
security, why are matters in this case
moving at a snail's pace?

Shri Morarji Desai: It is not moving
at a snail’s pace at all.
it o aroaw ¥ ag sy Twa
¢ fr fe7 fm swumit 3 fawg ofem
TR I R B 7w ¥ few
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Shri B, R. Bhagat: We have autho-
rised a Deputy Central Intelligence
Officer to make ingquiries in this Mat-
ter.

Shri Morarka: May I know the
total amount of deposits belonging
to the Indian nationals in this Bank
and whether this amount is likely to
be fully repaid?

994 (Ai)LSD—2.
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Shri B. R. Bhagat: Rs. 45.10 lakhs
after making all the deductions, but
on the day of liquidation the total
liability was Rs. 1.68 crores.

Shri Ramanathan Chettiar: Apart
from the police investigation, may I
know whether normal banking proce-
dure has been adopted by the Reserve
Bank of India in regard to this Bank
which comes under the Reserve Bank
of India Aect as one of the foreign
exchange banks in the country?

Shri B. R. Bhagai: I could not
follow the question.

Mr. Speaker: Besides the investi-
gation that has been entrusted to the
police, whether there are any other
irregularities committed by this Bank
which might be subject to contrel or
supervision by the Reserve Bank.

Shri Morarji Desai: No such thing
has come to notice. 1 would like to
correct the previous reply. The sum
which stood in the name of Indian
nationals amounts to Rs. 28 lakhs.

Mr. Speaker: Next Question, Along
with Q. 371, Q. 374 might also be
taken.

Displaced Persons in Dandakaranya

+
Shri P, R. Chakraverti:
Shri Sidheshwar Prasad:
*371 | Shri Indrajit Gupta:
") Shri P. C. Borooah:
| Shri Kolla Venkaiah:
| Skri Surendra Pal Singh:

Will the Minister of Works, Hous-
ing and Rehabilitation be pleased to
state:

(a) whether it is a fact that the
Dandakaranya Development Authority
has asked the West Bengal Govern-
ment to suspend the programme for
movement of agriculturist displaced
families to Dandakaranya till progress
has been achieved in the reclamation
work in Malkangiri;
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(b) the number of ex-camp agricul-
turist displaced families still to be
rehabilitated;

(¢) the number of families moved
to Dandakaranya in 1963; and

(d) whether they have been settled
in sites allotted to them?

The Deputy Minister in the Minis-
try of Works, Housing and Rehabili-
tation (Shri P. S, Naskar): (a) The
programme of movement from West
Bengal has not been suspended but is
now co-related with the opening up
of new willages in Dandakaranya.

(b) About 3,500 families.

(¢) Upto the end of June, 1963
6,682 families had been moved to
Dandakaranya.

id) At the end of June, 1963, all
families, in the Work Centres except
132, had been moved to village sites
for settlement.

Dandakaranya Development Authority

[ Shri C. K. Bhattacharyya:

Shri Jena:

Shri Raghunath Singh:

Shri Birendra Bahaduw’
Singh:

Shri Tridib Eumaz
Chaudhury:

Shri Sidheshwar Prasad:

Will the Minister of Works, Hous-
ing and Rehabilitation be pleased to
state:

*374.

(a) whether any decision has been
taken regarding the appointment of a
wholetime Chairman for Danda-
karanya Development Authority in
place of the late Shri Sukumar Sen;

{b) whether the West Bengal Gov-
ernment have been consulted in the
matter and their reaction thereto; and

(e) when the appointment is likely
to be finalised?

The Deputy Minister in the Mimnis-
try of Works, Housing and Rehabili-
tation (Shri P. 5. Naskar): (wu) Yes.
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(b) Yes, in consultation with the
Governments of West Bengal, Madhya
Pradesh and Orissa.

(c) Within a month or so.

Shri P. R. Chakraverti: May I know
whether the Government has finalised
the phaséd programme of rehabilitat-
ing agriculturist families in Dandaka-
ranya and, if so, by what period they
wil] be rehabilitated?

Shri P. § Naskar: At the moment,
in Dandakaranya, agriculiurist fami-
iles are being tsken. There is defi-
niiely a phaseq programme to settle
them on the land. If the hon. Member
is thinking of the long-term develop-
ment programme, well, Dandakaranya
Authority has submitted a revised pro-
ject report and it is under the consi-
deration of the Government,

Shri P. B, Chakraverti: Is if a fact
that the Chief Minister of Tripura has
approached the Government of India
for rehabilitating the new influx of
more than 25.000 displaced persons
from East Pakistan and, if so, is it pro-
posed to send them on to Dandaka-
ranya.

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): We have made an assess-
ment through a special officer who was
sent to Tripura and I also had meet-
ings with the Chief Minister and the
Rehabilitation Minister of Tripura.
According to our estimate, about 3100
families have come recently into Tri-
pura from East Pakistan. Of them,
about 1800 have been able to exchange
their lands with some of the Muslims
who have gone from Tripura back to
Pakistan. About 1200 families remain.
Of these 1200 families, we have agreed
to take 750 agriculturist families to
Dandakaranya and for the rest we
have told the Government of Tripura
to make arrangements in that State,
Most probably, all of them will not be
agriculturists. Some of them may not
be male-headed agriculturist families.
Dandakaranya is only for agriculturist
families,



3319 Oral Answers

Shri P. C. Borooah: May I know
whether no more refugees will be
taken for rehabilitation in Dandaka-
ranya in 19637

Shri P. 8. Naskar: I think I should
explain that. About the taking of re-
fugees to Dandakaranya, I may point
out that the work in Dandakaranya is
not yearwise. It swarls Lron: Seplzm-
ber and the working season will go
upto June, 1964. The DPS are taken
in between that time. For 1963, we
shall start taking DPs in Dandaka-
ranya from September or October,

Shri Mohammad Elias: May I know
if a large number of agriculturist re-
fugee families are still in Sealdah sta-
tion and, if =-, whether the Govern-
ment propose to take them to Dandak-
aranya?

Shri Mehr Chand Khanna: First of
all, this does not arise out of the main
question. The question of the squat-
ters at Sealdah has come up in this
House many a time, and we have re-
habilitated them. And 1 accept no
responsibility for any fresh squatters
at the Sealdah station.

Shri S. M. Banerjee: The Deputy
Minister had stated in reply to Ques-
tion 374 that all the State Govern-
ments had met to decide about the
appointment of the administrator in
place of the late Shri Sukumar Sen.
May 1 know whether any decision has
been taken to have the Administrator
from West Bengal only?

Shri P. S, Naskar: I am afraid the
hon. member has not read the ques-
tion properly or my answer properly.
It is not a question of the appointment
of the administrator, but it is a ques-
tion about the Chairman of the Danda-
karnaya Development Authority. The
Government of India have consulted
the State Governments concerned,
namely the Governments of West
Bengal, Orissa and Madhya Pradesh,
and decision will be shortly taken in
the matter.

Shrimati Jyotsna Chanda: May 1
know whether Government are consi-
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dering the cases of refugees who have
come to Assam for being rehabilitated
in Dandakaranya?

Shri Mehr Chand Khanna: There
are about 3500 ex-camp families who
are still in West Bengal. About 750
more are to be taken from Tripura.
My capacily in Dandakaranya is only
about 3000 or 2500 families a year, be-
cause 25 per cent of the reclaimed land
is also to be given to the tribals. So,
in these circumstances, it will not be
possible for me to take any extra load
from Assam.

Shri Surendra Pal Singh: Is it a fact
that the tempo of the development
work in Dandakaranya received a
creat set back after the death of Shri
Sukumar Sen, and the same tempo
eould not be kept up by his successor
who is working there?

Shri Mehr Chand Khanma: It is
rather an unfortunate insinuation
which has been made. The work is
going on. The good work that was
done by Shri Sukumar Sen who was
one of our very fine officers and did
tremendous work in Dandakaranya is
being continued. I hope that we shall
come up to his expectations, and we
shall carry on that good work in
Dandakaranya.

Adverse Effect of Gold Conmtrol

+
Shri Jashvamt Mehta:
*372. { Shri Indrajit Gupta:
Shri Onkar La] Berwa:
Shri Balkrishna Wasnik:

Will the Minister of Finance be
pleased to state:

(a) whether Government's attention
has been drawn to a public admission
by the Chairman of the Gold Control
Board on the 14th May, 1963 that
smuggling of gold has recently re-
vived;

(b) if so, the measures taken to
check it;

(c¢) whether the Chairman of the
Gold Control Board also mentioned
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that there was some impact of the
Order on the rura] credit; and

(d) if so, the extent of impact and
steps taken to avoid rural credit being
adversly affected by the Gold Control
measures?

The Deputy Minister in the Minis-
iry of Finance (Shri B, R, Bhagat) (a)
to (d). A statement furnishing the
information which is required is laid
on the Table of the Houes.

STATEMENT

(a) Yes. The reports which have
appeared in the press, however, are
not strictly accurate, and the state-
ments aitributed to the Chairman do
not seem io be correct.

(b) Dealers and refiners are prohi-
bited from holding stocks of gold of a
purity in excess of 14 carats, their
transactions in gold are required to be
recorded in registers and returns
which are being inspected, and the
powers of entry, search and seizure of
the officers administering the rules
have been enhanced. Action has also
been taken under the Foreign Ex-
change Regulation and Customs Acts
to prevent the outflow of Indian cur-
rency or the accumulation of foreign
exchange in illegal ways for payment
against gold imports,

(c) Yes.

(d) Rural credit has not been signi-
ficantly affected, and apart from the
grant of a concession, in the form of
a temporary liberalisation of the selec-
tive credit controls in respect of ad-
vances against foodgrains, in favour
of the smaller banks and their custo-
mers, in order to compensate them for
the restriction of advances against
gold, no particular action has been
taken or is considerad necessary.

Shri Jashvant Mehta: The Central
Excise Department has raided shops
and confiscated ornaments of agricul-
turists mortgaged against loan ad-
vances, and as a result of it, the rural
credit system has been upset. May I
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know whether in the light of this de-
velopment, Government are thinking
of amending the Gold Contro] Order
or changing the policy suitably so that
agricultural credit may not suffer?

Shri B. R. Bhagat: If the gold had
been mortgaged for securing credit,
and if it had been declared, then that
need not have been taken, and that
would never be taken also .

Shri Jashvant Mehta: It has been
confiscated,

Shri B. R. Bhagat: 1 do not know.
[f the hon, Memktar wou.d give me
specific in:itances, I shall look into
them,

Shri Jashvant Mehta: My question
has not been replied to. May I know
whether Government are prepared to
give an assurance on the floor of the
House that Government will release
all those confiscated ornaments of the
agriculturists who had mortgaged
them, if they are proved to be bona
fide by the owners, so that the credit
system may not suffer?

Shri B. R. Bhagat: Whether it is
bona fide has got to be proved, and
If that is done, certainly, we shall see
that it is not confiscated. But the de-
talls of every case have got to be
looked into and then only a decision
can be taken,

Shri Ranga: May I know whether
Government have attempted to collect,
and if not, whether they will collect,
information in regard to parts (c¢) and
(d) of the question from the Reserve
Bank of India and the other schedulsd
banks as to what their experience in
this matter is, and to what extent
rura]l credit has come to be affected
by the Gold Control Order?

Shri B, R. Bhagat: We have some
estimate of the same thing. Just be-
fore Gold Control was introduced, the
credit advanced by the scheduled and
non-scheduled and co-operative banks
to the farmers was to the extent of
Rs, 60 crores. Today we estimate that
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this amount is Rs, 25 crores. To that
extent, it has gone down. But we
have taken steps, as v: have said in
reply to part (b) of the guestion, and
we have liberalised credits given by
the smaller banks which cater to the
needs of the farmrs and ealso libera=
lised the advances against foodgrains.
We have taken steps to see that pri-
mary land mortgage bank and other
co-operative bank credit should be ex-
tended so that this gap is filled and
more advances given,

WRITTEN ANSWERS TO QUES-
TIONS

Squatters’ Colonies in West Bengal

*373, Shrimati Renu Chakravartty:
Will the Minister of Works Housing
and Rehabilitation be pleased to state:

(a) whether the land and develop-
ment of “squatters’ colonies” which
were agreed for regularisation in West
Bengal has not been handed over to
the refugees;

(b) whether in several colonies land
owners have now got decrees from
courts of law and are enforcing evic-
tion;

(c) the action Government propose
to take to expedite rehabilitation of
these refugees and protect them from
eviction; and

{d) the total extent of the rehabili-
tation problem in these “squatters’
colonies”?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khamna): (a) As and when the Squat-
ters’ colonies are regularised, ‘Arpan
Patras’ are given to the eligible dis-
placed families in recognition of their
claims for settlement in the eolony.
Conveyance of right and title to such
allottees will be arranged by the Gov-
ernment of West Bengal on their ful-
filling the requird terms and condi-
tions,

(b) and (¢). The Government of
West Benga] have reported that some
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land owners have got decrees from the
Competent authority but there has not
been any case of eviction to the know-
ledge of the State Government from
any land covered by regularisable
squatters’ colonies. . i

(d) The
volves:—

residuary problem in-

(i) eompletion of regularisation of
29 colonies in full and 18 in
part, and

(ii) eompletion of development
schemes concerning which
work jis in progress in 35
squatters’ colonies.

Arrangements for Cempulsory
Deposit Scheme

[ Shri Imbichibava:

| Shri P, C. Borooah:

| Shri P. R. Chakraverti:
Shri Hem Raj:
Shri 5. M, Banerjee:

‘31‘5.{ Shri Bhagwat Jha Azad:

| Shri Warlor:

| Shri Vasudevan Nair:

| Shri P. Venkatasubbaiah:
Dr. L, M Sinvhvi+
snri unkar Lal Berwa:
Shri Swell:

WM the Minister of Finance be
pleased to state:

{(a) the administrative arrange-
ments made to enforce the Compul-
sory Deposit Scheme;

(b) whether any new posts have
been created in this ~onnection;

(c) if so, the number of pos#s creat-
ed; and

(d) the total expenditure to be in-
curred in this respeot during 1963-64?

The Deputy Mimister in the Minis-
try of Finance (Shrimati Tarkeshwari
Sinha): (a) to (d). A statement is
laid on the Table of the Houge. [Pla-
ced in Library. See No. LT-1596/63.]
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Coal Transport Problem

Shri B. C. Samanta:
*376. { Shri B. K. Das:
| Shri M. L, Dwivedi:

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No. 153 on the 28th
February, 1963 and state:

{a) whether the ‘eam of foreign
consultants which came to India for
study of problems relating to coal
transport has submitted its report; and

(b) if so, the main s;uggestions made
therein?

The Deputy Minister in Liue Mimis-
try of Finance (Shrimati Tarkeshwari
Sinha): (a) No, Sir.

(b) Does not arise,

Catering Contracts

*377. Shri Hari Vishnu EKamath:
Will the Minister of Works, Housing
and Rehabilitation be pleased to state:

(a) whether contracts for catering
in Pataudi House and Link Road Hos-
tel New Delhi have been approved;

(b) if so, the name of the caterer in
each case;

(c) the period for which the con-
tract has been given in each case; and

(d) whether tenders were 1nvited in
this connection?

The Minister of Works, Housing amnd
Rehabilitation (Shri Mehr Chand
Khanna): (a) to (d). It 1s intended
to invite tenders for tiie Catering con-
tract in the Link Road Hostel in the
near future. As regards the Pataudi
House, the position is o; underi—

The Kotah House was closed when
the accommodation there was trans-
ferred to the Defence Miuistry some
six months prior to ihe date on which
the catering contract there was due to
expire. In itg place the Fataudi House
State Guest House has been started.
The Caterer who held the catering
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contract at the Kotah House was
accordingly asked to piovide catering
services in the Pataudi House. Ther«
was no question of inviting any fresh
tenders.

Rajasthan Canal Sysicm

Shri Yashpal Simgh:
Bhri Bishanchander Seth:
Shri Subodh Hansda:
*378. < Dr. P. N. Khan:
' Dr, L. M. Singhvi:
Shri Vishwa Nath %andey
[Shﬁ Hem Raj:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a tact that people
whose land has been acquired by the
Rajasthan cana)] project in Funjab will
be given alternative land along the
canal in Rajasthan;

(b) how long it will take for the
authorities to complete the land
acquisition work; and

(c) whether the Recjasthan canal
would be completed accoriing to sche-
dule?

The Minister of Irngation and
Power (Dr. K. L, Rao): (a) Yes, Sir.

(b) The land acquisition work is
likely to continue until the construc-
tion work on the Rajastiian Cana)] is
completed.

(e} Yes Sir, subject to the availabi-
lity of funds for the project.

Import of Gold

{ Shri P. C. Borooah:
| Shri Yashpa] Singh:

*379. £ Shri P. R, Chakraverti:
Shri Mohan Swarup:

Shri Omkar Lal Berwa:

Wil] the Minister of Finance be
pleased to refer to the reply given to
Starred Question No. b37 on the 11th
April, 1963 and state:

(a) the amendments since made in
the Gold Control Rules and other re-
lated Rules/Orders, enabling imports
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of gold under the scheme for export
of gold ornaments, in pursuance of the
Export Promotion Programme:

(b) the quantity of gold likely to be
imported under the revised scheme
during the current year and the guan-
tity of gold articles likely to be ex-
ported from India; and

(¢) the names of the chief importers
of such articles?

The Deputy Hinister in the Minis-
try of Finance (Shri B. R, Bhagat):
(a) Exports of gold jewellery and of
articles made of gold are now permit-
ted under (a) the Reserve Bank of
India’s scheme for the export of orna-
ments against the import of gold in
bond (b) the four schemes announced
in May. 1963, by the Ministry of Inter-
national Trade and (c¢) the zari export
promotion scheme. The scheme men-
tioned at (a) provides for the conti-
nuance of the special arrangements un-
der which gold is imported from the
Persian Gulf area, for being processed
or manufactured into ornaments in
India, on behalf of the owners, and no
incentives in the form of imports will
be admissile against proved exports
under this scheme, The export pro-
motion schemes mentioned at (b) and
(c) are intended to increase the ex-
ports of Indian jewellery and handi-
crafts and incentives in the form of
permission to import certain specified
itemg will be admissible against prov-
ed exports under these schemes, No
amendments of the gold contro]l rules
are necessary and no orders have so
far been issuedq by the Gold Board
specifically for implementing these
schemes, but the question of granting
any general or special exemption un-
der the rules, in favour of registerad
exporters exporting gold jewellery or
articles under these schemes, will be
considered, as and when applications
are received.

(b) and (¢). Gold is brought into
India only temporarily for the pur-
poses of the scheme which is super-
vised and controlled by the Reserve
Bank ang cannot be deemed to have
been imported. As regards the other
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schemes, it is not possible to indicate
with precision at this stage whether
any gold will be imported and, if so,
how much. It is not also possible to
estimate the total value of exports un-
der all the various schemes in the cur-
rent financial year or to indicate the
names of the exporters, if any, who
may be in a position to import gold.

Construction Work by Bharat Sewak
Semaj

*380. Shri Surendra Pal Singh: Wil
the Minister of Works, Housing and
Rehabilitation be pleased lo state:

{a) whether it is a [act Lhat there
has been a savirg of about Rs. 17
crores as a result ¢f Government works
undertaken by the constructicn ser-
vice of the Bharat Sewak Samaj
during the period from 1956 to 1962;
and

(b) if so, the new works to be ex-
ecuted by the Bharat Sewak Samaj
during 1963-647

The Minister o} Works, Housing
and Rehabilitation (Shri Mehr Chand
Khanna): (a) and (b). The informa-
tion is being collested and will be
laid on the Table of the Sabha.

Lung Cancer

Shrimati Vimla Devi:
Shri Dinen Bhattacharya:
Shri Bibhuti Mishra:
+381. { Shri P. R. Chakraverti:

| Shri P. C. Borooah:
Shri Raghunath Singh:
Shri P. K. Deo:

| Shri C. K. Bhattacharyya:

Will the Minister of Health be
pleased to state:

(a) whether the incidence of lung
cancer in India is on the increase;

(b) if so, the reasons therefor; and

(c) the steps taken by Government
to prevent the disease?
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The Minister of Health: (Dr, Sushila
Nayar): (a) The V. P. Chest Institute,
Chittaranjan Cancer Hospital Calcutta
and the Department of Atomic Energy
Commission have concluded that an
increase in the incidence of lung can-
cer has come to their notice during
the last ten years.

(b) The probable reasons for the
increase may be:—(i) availability of
increased facilities of diagnosis (ii)
longevity leading to larger population
in the susceptible age groups (iii)
greater amount of air pollution occur-
ring in industrial cities not only be-
cause of industrial gases in the atmo-
sphere, but alsp because of increasing
amount of automobile exhaust fumes
(iv) dusty roads and heavy traftic and
(v) increasing tobacco smoking.

(c) The phenomenon needs further
investigation and study. Better faci-
lities are being provided in hospitais|
institutions for diagnosis and treat-
ment of cancer. Educational material
indicating the hazards of smoking has
been prepared by the Central Health
Education Bureau.

Smuggling on Indo-Pak. Border

+3gp J Shri Subodh Hansda:
“ Dr. P. N. Khan:

Will the Minister of Finance be
pleased to state:

(a) the steps being taken by Gov-
ernment to check the smuggling of
rice and jute across the India-East
Pakistan Border; and

(b) the number of persons so far
brought to book and punished in the
last two years?

The Deputy Minister in the Ministry
of Finanoe (Shri B. R. Blagat): (a)
Customs posts have been established
at all vulnerable points on the India-
East Pakistan border to prevent
smuggling. Regular vigilance is main-
tained on the activities of suspected
persons. Preventive patrols, rummag-
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ing of trains, boats and other forms of
carriers, and raids on suspected places
are also undertaken frequently with

the co-operation of the Border Police
Staff.

(b) During 1961 and 1962, 137 cases
were dealt with and 64 persons were
involved in these cases.

Price of Gold

Shri Bhagwat Jha Azad:
Shri Yashpa] Singh:
*+383. 4 Shri Naval Prabhakar:
Shri Kolla Venkaiah-
LSlu'i Balkrishna Wasnik:

Will the Minister of Finance be
pleased to state:

(a) whether the price of gold has
gone up after the promulgation of
Gold Control Order;

(b) the prevailing price of gold
at present; and

(c) the steps taken to check the
rise in price?

The Deputy Minister in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) The prices have been fluctuating
and on the whole are appreciably
lower than the all-time high level of
Rs. 12990 per 10 grammes which
prevailed towards the end of August,
1962.

(b) The price of 14 carat goid bars
in transactions between deaiers is
quoted round about Rs. 63/- per 10
grammes.

(c) The rise in prices is to some
extent inevitable, in view of diminish-
ed supplies consequent on the reduc-
tion in the smuggling of gold and the
reduced arrivals of old gold, in the
form of 22 carat ornaments, in the
various markets. When the demand
for gold is reduced, prices should de-
cline further.
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D.V.C. and Kosi Barrage

Bhri Indrajit Gupta:
Shri Yamnna Prasad Mandal:
*384. { Shri Badrudduja:
Shri N. P. Yadav,
Shri H. P. Chatterjee:

Will the Minister of Irrigation and
Power be pleased to state the safe-
guards undertaken to save the reser-
voirs in the D.V.C. and the Kosi Bar-
rage from silting and whether investi-
gations have been undertaken to prove
that such  measures are considered
adeguate?

The Minister of Irrigation and
Power (Dr. K. L. Rao): The following
measures have been taken to save the
reservoirs of the D.V.C. and the Kosi
Barrage from silting:

1. D.V.C.

(a) Some provision for dead
storage has been made in all the
four dams of the DVC, namely,
Tilaiya, Konar, Maithon and
Panchet.

(b) Soil conservation meawares
by way of afforestation, construc-
tion of check dams, etc. and Fore-
shore Farming have been under-
taken progressively in the Upper
Valley to reduce silt Aow.

The measures enumerated  above
should prove useful in reducing the
flow of silt into the reservcirs, In
Maithon and Panchet reservoirs of the
D.V.C. sedimentation survey work has
been undertaken to study the rate of
silting.

2. KOSI:

(a) It is under consideraticn te
construct detention dams in the
upper reaches of the Kosi river
and its tributaries. Investigations
are in progress for one such dam
near Kothar in Nepal

{b) Pilot experimental soil conser-
vation measures have also been
taken up in the catchment.
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Kopili Hydel Project

385 Shri P. C. Borooah:
"\ Shri P. R. Chakraverti:

Will the Minister of Irrigation amd
Power be pleased to refer tc the reply
given to Starred Question No. 823
on the 11th April, 1963 and s:ate:

(a) whether American experts have
since been invited to examine dam
site and to tender advice on the pro-
blems relating to the execution of the
Kopili Hydel Project:

(b) whether such experts have since
inspected the site and tendered their

advice and if so, what is their advice;
and

(c) the progress since made in the
implementation of the Project?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes, Sir;
two experts were invited.

(b) One of the experts who visited
the site in April last, suggested fur-
ther investigations and studies for
alternative dam site,

(c) The project can be taken up for
implementation after .i.vestigatiors
have been comwpleted, and project re-
port approved.

Power Generation

Shrimati Vimla Devi:
Shri Dinen Bhattacharya:
*386. { Shri Warior:
Shri Vasudevan Nair:
lsnri M. N. Swamy:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Expert Committees’
recommendations regarding the future
organisational set up of power genera-
tion in the country have been con-
sidered by Government; and

(b) if so, the nature of the decision
taken thereon?
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The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) and (b). The re-
port of the Committee is under exa-
mination in  consultation with the
State Governments.

Technical Aid for Asian Countries

*387. Shri Surendra Pal Singh: Will
the Minister of Finance be pieased to
state:

(a) whether it is a fact that since
the coming into being of the Colombo
Plan, India has donated the largest
technical aid to member countries of
the Colombo Plan in the South and
South-East Asia Region; and

(b) if so, the quantum and the
nature of this aid, and the names of
the main recipient countries?

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwari
Simha): (a) No, Sir. From among the
member countries within the Region,
however, India is the largest donor of
technical assistance under the Colem-
bo Plan.

(b) India has provided technical as-
sistance mainly in the form of train-
ing places and experts, the monetary
value of which, upto the 30th June,
1963 is Rs. 1:52 crores. The main
recipient countries are; Nepal, Ceylon,
Philippines, Thailand, Burma, Indo-
nesia and Malaya.

Nullah near Delhi University

1114. Shri Sham Lal Saraf: Will the
Minister of Works, Housing and Re-
habilitation be pleased to state:

(a) whether it has come to the
notice of Government that a siinking
nullah passes close to the Delhi Uni-
versity Campus and that on the banks
of the said nullah dirt and silt  are
piling up;

(b) whether more educational insti-
tutes are being built around this area
and in close proximity to it; and

(c) the steps Government propose
to take in the matter?
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The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khana): (a) and (c). The Najafgarh
Nullah passes close to the Delhi Uni-
versity campus. It is being widened
and deepened as a flood preventiive
measure. Silt is beingz taken out of
the nullah and its banks arz baing
raised at certain places. Surpius
earth is being carted away ‘rom the
banks. With the completion of these
works, the nullah will have a free
flow of water. The Municipal Cor-
poration of Delhi is laying a trunk
sewer along its left bank and this
would reduce the pollution of the nul-
lah.

(b} Yes.
Public Sector Industiries

1115, Shri Ramachandra Ulaka: Will
the Minister of Finance bz pleased to
state:

(a) whether there was any increase
in the profits in Public Sector Indus-
tries during 1962-63;

(b) if so, the details thereof; and

(¢) if not, the reasons thereol?

The Minister of Finamce (Shri
Morarji  Desai): (a) to (c). The
annual reports ang Accounts of the
various Public Sector Industries for
the year 1962-63 are normally due to
be finalized by the 30th September,
1963. The information asked for wili,
therefore, be available only after all
the reports have been received by
Government,

Thermal Power Schemes in Rajastham

J Shri Dhuleshwar Meena:
| Shri Ramachasdra Ulaka:

Will the Minister of Irrigation and
Power be pleased to state:

1116.

(a) the number of thermal power
schemes forwarded by the Govern-
ment of MMajasthan to the Central
Government during 1063-64 so far;

(b) whether necessary sanction has
been accorded to them;
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(c) if so, the detaiis thereof: and

(d) if not, the reasons therefor?

The Minister of Irrigation and
Power (Dr. K. L. Rao): ra) to (d).
The Rajasthan authorities had pro-
posed the following two thermal
power station schemes in their pro-
posals for 1963-64 submitted to  the
Planning Commission:—

1. Thermal station at Palana
Estimated Cost Rs. 1500 lakhs,

2. Atomic power station at
Ranapratap Sagar.

Scheme (1) above has nnt so far
been included in the Plan of the State
as it is only in the exploratory stage.
Scheme (2) above has been accepted
by the Planning Commission and the
executing  authorities wiz,, Atomic
Energy Commission have been inform-
ed. This power station will have an
installed capacity of 200 MW, and has
been estimated to cost Rs. 34:1 crores.
It is expected to be completed in 1968,

Cholera and Plagoe in Rajasthan

117 ( Shri Dhuleshwar Meena:
"7 Shri Ramchandra Ulaka:
Will the Minister of Health be

pleased to state:

(a) the financial assistance given to
Rajasthan for prevention of Cholera
and Plague in the State during 1962-
63; and

(b) the number of deaths due to
Cholera and Plague separateiy in the
State during the same period?

The Minister.of Health (Dr. Sushila
Nayar): (a) Nil, as these are not cen-
trally assisted schemes,

(k) Mo deaths have been reported
due to Cholera and Plague in the
State during the period 1962-63.

Officials of Dandakaranya Project

Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Works, Housing

and Rehabilitation be pleased to refer
to the reply given to Unstarred Ques-
tion No. 1243 on 28th March, 1983
and state:

1118.

(a) whether inquiries instituted
against Government employees and
officials of Dandakaranya Project
during the period from 1960 to 1963
have been completed in the remaining
three cases and punishment awarded;
and

(b) if so, the details thereof?

The Minister of Works, Housing amd
Rehabilitation (Shri Mehr Chand
Ehanna). (a) and (b). The requisite
information has been called for from
the Dandakaranya Administration and
will be laid on the Table of the Sabha
as soon as it is received.

-Drinking Water in Rajasthan

1119 Shri Dhuleshwar Meena:
"1 Shri Ramachandra Ulaka:

Will the Minister of Health be
pleased to state:

{a) whether any sum has been al-
located by the Central Government to
Rajasthan Government for supplying
protected drinking water to Rajasthan
Municipalities during the Third Five
Year Plan period so far; and

(b) if %0, the details thereof?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). A sum of Rs. 500
lakhs has been provided in the State
Third Five Year Plan for urban water
supply and sanitation schemes under
the National Water Supply and Sani-
tation Programme. The Central as-
sistance in the form of loan so far
sanctioned during the Third Plan to
the Government of Rajasthan for the
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implementation of these schemes is as
follows:—

1961-62 Rs. 41°16 lakhs

1962-63 Rs. 60°00 lakhs

‘Development of Ayurveda im Rajasthan

1120 f Shri Dhuleshwar Meena;
* 7 Shri Ramachandra Ulaka:
1

Will the Minister of Health be
pleased to state:

(a) the amount allocated by the
Union Government for development
of Ayurveda in Rajasthan during the
-Third Plan pericd; and

(b) the amount spent so far?

The Minis_er of Health (Dr. Sushila
Nayar): (a) Rs. 70:00 lakhs (Plan al-
location).
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(b) 1961-62 Rs. 4,18,000
1962-63 Rs. 7,98,000
(Anticipated)
1963-64 Rs. 10,00,000

{Budget provision)

Grants to Non-Official Organisation in
Rajasthan

( Shri Dhuleshwar Meena:
1121. { Shri Ramachandra Ulaka:
Shri Onkar La] Berwa:

Will the Minister of Health be
pleased to state the nameg of non-
official organisations which have re-
ceived grants from the Central Gov-
ernment for trcatment of Yaws, T.B.
and Leprosy in Rajasthan during
1962-63 ang 1963-64 so far?

The Minister of Health (Dr. Sushila
Nayar): The grants have been sanc-
tioned to the following wvoluntary
T.B., Leprosy and other Medical Ins-
titutions in Rajasthap during 1962-63
and 1963-64:—

Name of the institution Ycar

Purpose

(1) Shri Kalyan Arogya Sadan (T.
Santorium, Sikar

For starting a T.B. chnic and T.B.

1962-63 Control Programme,
. ) 1962=63 Purchase of 100 M.A. X-Ray Unit.
2) Madae Union San#ferium, Reservat'on of 4 beds for poor T.B.
adar, Ajmer. 1962-63 Patients.
1963-64 eservation of 4 beds for poor T.B.

Patients.

Electrification of Villages

1122 Shri Rama Chandra Mallick:
Will the Minister of Irrigation and
Power be pleased to state:

(a) the efforts made to electrify
villages, State-wise, up to June, 1963;
and

(b) the names of the States where
largest number of villages have been
electrified?

The Minister o Irrigation and
Power (Dr. K. L. Rao): (a) Out of
the provieion of Rs, 105 crores made
in the IIT Plan for rura] electrifica-
tion a sum of Rs. 22.79 croreg has
been granted as loan to the wvarious

_Btate Governmentg for the first two

years of the Plan as under:—

(Rs. in crores)

Amount
of loan
Name of State sar.ctiorned

Andhra Pradesh E . . 241
Assam . ! . B § 04
Bihar . P . . . 77
Gujarat . . . . . 1:08
Kerala . . . . . “94
Madhya Pradesh . . 2-32
Madras . i . . g 820
Maharashtra . . 1°53
Mysore . . . . i 41
Punjab . . . . . 3-28
Rajasthan " . -29
Uttar Pradesh ' 1724
West Bengal . . . . -10
Qrissa . . g . . *20
ToTALp : . 22-79
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On these loans for which conces=
sional terms apply, only interest is
payable during the first five years.
Thereafter the principa] together with
interest thereon is repayable in
twenty-five annual equated instal-
ments.

Those loans are sanctioned on the
basis of reports, from the States, of
the expenditure on schemes approved
by the Planning Commission. The
procesg of scrutiny for such approval
has also been abridged.

Also, the use of indigenous cheaper
materials, ang adoption of low stan-
dards of construction consistent with
safety and efficiency of service have
been recommended for construction of
lines in rural areas.

(b) Madras, Uttar Pradesh, Punjab,
Mysore and Andhra Pradesh.

Industrial Loans in Dandakaranya
Project

1123, Shri Ramachandra Mallick:
Will the Minister of Works, Housing
and Rehabilitation be pleased to state
the total amount of industrial loans
sanctioned to the displaced persons in
Dandakaranya area during 1963-64 so
far?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): During the year 1963-64,
industrial loans totalling Rs. 36,426
were sanctioned to 176 settler fami-
lies, up to the end of July, 1963

Cauvery Delta (Madras)

1124. Shri V. Thevar: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the Central Govern-
ment are considering to take steps to
solve the water scarcity in the Cau-
very Delta, Madras State (for cultiva-
tion purposes) by augmenting the
water supply from water sources in
Mysore State in view of the alarming
low level of water in the Metur Re-
servoir; and

(b) if so, the steps proposed to be
taken?
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The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) There is
no such proposal under the considera=
tion of Government of India.

(b) Does not arise.

Interest on Loans

J Shri Yashpal Singh:

1125, 7\ Shri Bishanchander Seth:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that the aid
giving countries have decided to
reduce their rate of interest on loans
for the Third Five-Year Plan;

(b) if so, the extent of reduction;
and

(c) the countries that have so far
agreed to reduce the rate of interest?

The Minister of Finance (Shri
Morarji Desai): (a) to (c). A state-
ment is laid on the Table of the House.
[Placed in Library, See No. LT-1597/
63].

Filtration Plant at Wazirabad

1126 Shri ‘'Shree Narayan Das:
*7_ Shri C. K. Bhattacharyya:

Will the Minister of Health be
pleased to state:

(a) the progress made in setting up-
a 40 million gallen filtration plant at
Wazirabad;

(b) whether it is a fact that the
work is not progressing according to
plan and schedule;

(c) if so, the reasong therefor; and

(d) the expenditure incurred during
the last year and the last five months
of current financial year separately?

The Minister of Health (Dr. Sushila
Nayar): (a) The excavation work on
this plant was started on 1st July,
1963.
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(b) and (c¢). The work was to be
started and completed during the
Third Five Year Plan period. There
has been some initial delay but the
Corporation have reported that the
work will be completed in 18 months
from the 1st August, 1963 ie. Feb-
ruray, 1965, which will be within the
Third Five Year Plan period.

(d) The expenditure has been incur-
red as under:

1962-63
1963-64

Rs. 438.75 nP.
Rs. 3} lakhs.

Rickshaw Pulling

1127. Shri Yashpal Singh: Will the
Minister of Health be pleased to state:

(a) whether it is a fact that Gov-
ernment propose to check the growth
of man-driven rickshaws in the cabi-
tal; and

(b) whether these rickshawg will
be replaced by the three wheeled
scooter rickshaws in the near future?

The Minister of Health (Dr. Sushila
Nayar): (a) (i) The plying of man-
drawn rickshaws in the New Delhi
Muncipal Committee areas is prohi-

bited under the Bye-laws of the Com-
mittee,

(ii) In the Municipal Corporation
area, the plying of man-driven rick-
shaws is being gradually eliminated
by no. issuing any fresh licences.

(b) In the Municipal Corporation
area, a scheme prepared by the Delhi
State Transport Authority for grant-
ing auto-rickshaw licences to cycle-
rickshaw pullers cooperative society
and to cycle-rickshaw license holders
on surrendering cycle-rickshaw
Jicenses is already in operation.
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Examination of Bank Lockers
1129. Shri R. G. Dubey: Will the

Minister of Finance be pleased to
state:

(a) whether the Gold Control
Board have issued any instructions to
get the Bank lockers examined in
suspected cases; and

(b) if so, whether any complaints
have been received in this respect?

The Minister of Finance (Shri Morar-
ji Desai): (a) No. The power to
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search vaults or lockers is available
to officers of or above the rank of
sub-inspectors of central excise, under
the provisions of Rule-126L (2) of
the Defence of India Rules reag with
the relevant notification issued there-
under. bu. saiizbl. ‘nsiructions have
been issuci Ly 1 Cinual Govern-
ment for ensuring that there will be
no misuse or abuse of this power.

(b} No.

Blood for Transfusions

f Shri R. G. Dubey:
AL, | Shri Vishram Prasad:

Will the Minister of Health be
plcased to state whether anv experi-
ments are going on in India to extract
blood from dead-bodies for the pur-
pose of transfusion, as is reported to
be done in USA.?

The Minister of Health (Dr. Sushila
Nayar): No.

Irrigation Schemes in Kerala

(Shri A. K. Gopalan:
1132.0 Shri Warior:
Shri Vasudevan Nair:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Kerala Govern-
ment have requested the Centre to
give higher priority to the Kallada,
Chitturpuzha and Pawba irrigation
schemes in the State;

(b) whether the State Government
have also requested the Centre to
allocate more funds for these
schemes; and

(¢) if so, the action taken in this
connection?

The Minister of Irrigation and
Power (Dr. K L. Rao): (a) No specific
request from the Government of
Kerala has been received for giving
priority to Kallada, Chitturpuzha and
Pamba irrigation schemes.

{b) A request was received from
the Government of Kerala for addi-
tional allocation for 1963-64 in order
to enable them to incur expenditura
on their new Third Plan schemes,

which include the above-mentioned
schemes,

(c) A reply was gent to the Govern-
ment of Kerala stating that taking
into consideration the resources avail-
able to the State. the outlay for 1963-
64 was fixed at Rs. 162 lakhs which
was Rs. 7 lakhs more than the original
provision proposed by the State Gov-
ernment and that additiona] funds if
required for new irrigation schemes
should be found by readjustment from
within the State ceiling, if possible.

Mobile X-Ray Units

1132 Shrimati Vimla Devi:
: Shri Dinen Bhattacharya:

Will #he Minister of Health be
pleased to state:

(a) whether the scheme to establish
mobile X-ray case finding units during
the Third Plan has made any pro-
gress;

(b) if so, the number of units estab-
lished so far;

(e) the number of persons examined
by these Units; and

(d) the number of cases detected?

The Minister of Health (Dr. Sushila
Nayar): (a) Orders for the purchase
of 5 mobile X-ray units have been
placed with the Director General,
Supplies and Disposals.

(b) No unit has been received so
far.

(c) and (d). Do not arise.
Irrigation Schemes in Kerala

J Shri P. Kunhan:
" 7 Shri Imbichibava:

Will the Minister of Irrigation amd
Power be pleased to state:

(a) whether the Kerala Govern-
ment's request to include the Kanjira-
puzha irrigation scheme in the Third
Five-Year Plan has been considered
by Government; and

(b) if so, the result thereof?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) and (b).
The Kanjirapuzha irrigation scheme is

1133
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included in the Third Five Year Plan
and the project report received from
the State Government is under exami-
nation in the Central Water and
Power Commission.

Expenditure on Maintenance of
Residential Buildings

1134, Dr. L. M, Singhvi: W:' the
Minister of Works, Housing aal Re-
habiiitation be pleased to stal -

(a) the expenditure incuvrei by
the Government Juring the 'asi ihree
years on the maintenance of reciden-
val buildings year-wise;

(b) the expenditure incurr:: oy the
residential  buildings occupied by
Ministers and Secretaries separately
yearwise; and

(c) the percentage of expenditure
incurred on the residences of Minis-
ters and Secretaries to that incurred
on all the other residential buildings
occupied by Government Servants?

The Minister of Works, Housing
and Rehabilitation (Shri Mehr Chand
Khanna): (a) to (c¢). The information
is being collected and will be laid on
the Table of the Sabha.

New Hospitals for Delhi

1135. Shri P. C. Borooah: Will the
Minister of Health be pleased to refer
to the reply given to Unstarred Ques-
tion No, 761 on 16tk August, 1962 and
state the progress since made regard-
ing the construction of the twenty
new hospitals under the Master Plan
for Delhi?

The Minister of Health (Dr. Sushila
Nayar): So far no land has been allot-
ted for the construction of additional
hospitals provided for in the Master
Plan for Delhi.

Kasauli Institute

1136, Shri Raghunath Singh: Will
the Minister of Health be pleased to
state whether Kasauli Institute has
become self-sufficient and has begun
to earn foreign exchange?

The Mimister of Health (Dr. Sushila

Nayar): The Centrau Research Insti-
tute, Kasauli recovered in 1962-63

AUGUST 29, 1963
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Rs. 11:45 lakhs as against expenditure
of Rs. 12'26 lakhs, on account of sale
of Vaccines etec, The Institute has
also supplied sera and vaccines 1o
some foreign countries which earns
foreign exchange,

Central Electricity Board

1137, Shri Raghunath Singh: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether Central Electricily
Board decided at Simla on the 23rd
May, 1963 that all new electric instal-
lations will be of three pin plugs to
ensure safety of life; and

(b) if so, how the scheme is going
to be implemented?

The Minister of Irrigation and
Power (Dr. K, L. Rao): (a) and (b).
At its last meeting held from the 21:t
to 24th May, 1963, the Central Elec-
tricity Board proposed amendment of
rule 61(3) of the Indian Electricity
Rules, 1956, to make the use of 3 pin-
plugs compulsory in the case of low
voltage new electrical installations.
It was also suggested that 2 pin-plugs
in existing electrical installations
should be changed over to 3 pin-plugs
within a period of 5 years, The third
pin is to be permanently and efficient-
ly earthed. This amendment together
with other amendments suggested by
the Board to the Rules will be pre-
published for public information and
comments. ‘The amendment will be
reviewed by the Board in the light of
the comments received, at its next
meeting, before final promulgation.
Breach of this Rule after its promui-
gation will be punishable, under
Rule 141, with fine extending to 300
rupees.

License Fee for Village Goldsmiths

1138. Shri P. C. Borooah: Wil] the
Minister of Finance be pleased {0
state:

(a) whether the Gold Control Board
has taken a final decision to reduce
the licence fee for the village gold-
smiths; and
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(b) if so, the extent of reduction
made?

The Minister of Finamce (Shrl
Morarji Desai): (a) and (b), The
question js still under consideration
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Expansion of Medical Studies
1140, Shri Heda; Will the Minister
of Health be pleased to state:

(a) the financial assistance Umnon
Government offered to State Govern-
ments for expansion of Medical
studies;

(b) the target for each State;
{¢) what are our requirements; and
{d) the decision taken thereon?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). A scheme for
the opening of new medical colleges
and expansion of cxisting ones has
been included as a Centrally aided
scheme in the Third Five Year Plan
and Central assistance is offered to

994 (Ai) LSD—3.
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State Governments according to the
following pattern:

1. Non-recurring (Buildings and
equipment)—75 per cent sub-
ject to a ceiling of Rs. 22,500
for equipment, and Rs, 22,500
and Rs, 37,500 for buildings
for old and new colleges res-
pectively, per admission.

2. Recurring 50% subject to a
ceiling of Rs. 4,000 per
admission.

Central assistance is released in
accordance with the prescribed proce-
dure. No target has been fixed for
the expansion of medical colleges in
each State and the State Governments
are expected to be guided by the
policy recommended by the Health
Survey and Planning Committee. The
State Governments are free, within
their resources, to increase the num-
ber of admissions in medical colleges
in accordance with standards laid
down by the Medical Council of India
and the University concerned for
providing additional facilities and
c!>'m Central assistance for the pur-
pose.

(c) and (d). The target for the Third
Five Year Plan period is shown as
81000. Our requirements are, however,
rising rapidly and the target figure
needs revision.

In order to increase medical man-
power in the country and also to
meet the defence requirements, the
Government of India recently request-
ed all State Governments to increase
the number of admissions in medical
colleges and offered Central assist-
ance on the following pattern:

1. Non-recurring.—Rs. 15,000
per admission.

2. Recurring—Rs. 2,000 per ad-
mision per annum,

It has been decided to treat tWuas
cmergency expansion programmez as
2 Centrally sponsored scheme and
Central assistance under the scheme
will be outside the State Plan ceuing,
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It is expected that under this scaeme
the number of admissions in the vari-
ous medical colleges in the couniry
will be increased by about 2000—3000
annually during the remaining years
of the Third Plan. During 1965-64,
the exact number of approved addi-
tional admissions is 1964.

Bleod Donmation for Natiomal Defence

1141, Shri Vishwanath Pandey:
‘Will the Minister of Health be pleased
1o state:

(a) the quantity of blood collected
in Uttar Pradesh during 1863-64 so
far for national defence; and

(b) the number of persons in Uttar
Pradesh enlisted during 1963-64 so far
who are ready to offer blood in case
of eventuality?

The Minister of Health (Dr. Sushila
Nayar): (a) 29,400 cc of blood have
been collected in Uttar Pradesh, dur-
ing the period from 1-4-63 to 30-6-63.

(b) 3428 Blood donors have been

AUGUST 29, 1968
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Issue of Capital by Companies
1144. Shri Sham Lal Saraf: Will

the Minister of Finance be pleased
to state:

(a) the total amount of capital
Government authorised commercial
and industrial units in 1962-63 to

raise;

(b) the number of such units which
needed fresh capital for extending
their present business and the number
of new concerns that were floated
with this capital; and

(c) the names of such units, indi-
cating the lines of business or indus-
try they are engaged in?

The Minister of Finance (Shri
Morarji Desai): (a) The total amount
of capital Government authorised
commercial and industrial units in
1962-63 to raise is Rs. 40816.48 lakhs.

{by The number of companies
which needed fresh capital for ex-
tending their present business is 186
and the number of companies that
were floated or proposed to be float-
ed with the issue of fresh capital is
131.

(c) A statement is laid on the
Table of the House. [Placed in Lib-
rary, See No. LT-1598/63].

Seized Gold Ornaments

1145, Shri Sham Lal Saraf: Will
the Minister of Finance be pleased to
state:

(a) whether gold ornaments weigh-
ing- over a hundred tolas of higher
quality than 14 carat were seized
from a shop in Jorhat, Assam, early
©in June, 1963; and

(b) whether the owner of the said
shop is said to be a Pakistani
National?
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The Minister of Finance (Shri
Morarji Desai): (a) Gold ornaments

weighing 1021374 grammes and
329624 grommes of  ron-ornament
geld of mnvo tt-n 14 curat purity

were seized from the premises of a
dealer in Jorhat on 6-6-1963.

(b) Yes, but his antecedents are
being ver'fied and the matter has
been referred to ihe Superintendent
of Police, Sibsagar.

Arrears of Taxes

1146. Shri S. M. Banerjee: Will the
Minister of Finance be pleased to
state:

(a) whether arrears of Income-tax,
Wealth Tax and Gift Tax up to 31st
March, 1961 have been realized in
Kanpur city;

(b) if not. the total amount under
each head on lst April, 1962; and

(c) the steps taken by the Central
Government to realise the arrears?

The Minister of Finance (Shri
Morarji Desai): (a) No, Sir. A part
of the demand is still outstanding.

(b) (In thousands of Rupees).
Income-tax—>5,2247
Wealth Tax—4,33
Gift Tax—8

(c) All possible steps provided for
in the respective Acts are being
taken to realise the arrears,

Thermal Power Station in Andhra
Pradesh

1147. Shri Himatsingka: Will the
Minister of Irrigalion and Power be
pleased to state:

(a) whether a private party has
offered to build a 2.000 M.W. Thermal
Power Station for Andhra Pradesh
Government; and

(b) if so, whether this offer has
been accepted?
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The Minister of Irrigation and
Power (Dr. K, L. Rao): (a) Yes.

(b) No decision has yet been taken.

National Water Supply and Sanita-
tion Committee

llis.fSh'i Ramachandra Ulaka:
L Shri Dhuleshwar Meena:

Will the Minister of Health be
pieased to refer to the reply given to
Starred Question No. 78 on the 9th
MNovember, 1962, and state:

(a) whether the recommendations
of the National Water Supply and
Sanitation Committee have since been
considered by all the States; and

(b) if so, how far this has solved
the water problem in rural and urban
areas?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). A statement
containing the required information
is laid on the Table of the House.
[Placed in Library, See No. LT-1599/
63].

Control of T.B. in Delhi

1149 Shri Ramachandra Ulaka:
"7\ Shri Dhuleshwar Meena:

Will the Minister of Health be
pleased to refer to the reply given to
Starred Question No, 320 on the 22nd
November, 1962 and state:

(a) whether the pilot project for
control of TB. in Delhi area has
since been worked out and finalised
by Government; and

(b) if so, the details thereof?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). The pilot pro-
ject for conirol of T.B. in Delhi area
is still under consideration,
Sharavarthy Hydro-Electric  Project

1150 J Shri Ramachandra Ulaka:
"L Shri Dhuleshwar Meena:

Will the Minister of Irrigation and
Power be pleased to refer to the
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reply given to Starred Question No.
922 on the 22nd May, 1962 and state
the progress that has been made mo
far with regard to the work on the
Sharavarthy Hydro-Electric Projec?

Irrigation and
Power (Dr, K. L. Rao): The position
of the various works of the project is
indicated below:—

(i) Linganmakki Dam: In the
masonry portion of the Dam,
the masonry has been raised
to the final first stage level
of RL. 1805 in the entire
length except for a length

of 700 ft. in the spillway
portion where the level
reached is RA. 1700. The

earth-cum rockfil] section of
the Dam has been raised to
the level of R.L. 1775.

(ii) Talakalale Dam: The masonry
has been brought to the final
level of RL. 1705 in the
entire length of the Dam
except for a length of 120 ft.
where the level reached is
R.L. 1699

(iii) Power Channel: The cement
concreting to the extent of
84 per cent of the total quan-
tity has been completed.

(iv) Tunnels:

(a) Malali tunnel: The cement
concrete lining has .been
completed.

(b) Vodenbyle pressure tun-
nels; Cement concreting for
a length of 3,200 ft. has been
completed for tunnel No. 1
For tunnel No. 2, the con-
creting is in progress.

(v) Electrical Works: The con-
creting work for the found-
ations for unit No. 1 has
been completed, The work in
connection with the erection
of the first turbine is pro-
gressing well and is expected
to be completed by March,
1964. Concreting work for
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foundation of unit No. 2 is
in progress.

The schedule of commissioning of
the Project has been delayed due to
shortage of steel, delay in the import
of mocainery and equipment, and the
1=ng:7 72 which took place during last
me...oe-in.  The first stage consisting
of two units is now expected to be
commissioned in 1964-65.

Upper Krishna Project

Shri Ramachandra Ulaka:

1151 Shri Dhuleshwar Meena:

Will the Minister of Irrigation and
Power be pleased to refer to the
reply given to Unstarred Question
No. 1719 on the 22nd May, 1962 and
state:

(a) whether Government have since
considered the proposal of inclusion
of the Upper Krishna Project in the
Third Plan; and

(b} if so, the details thereof?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) and (b).
Yes, Upper Krishna Project Stage I
will be cleared subject to the usual
technical examination and scrutiny
by the Central Water and Power
Commission. The project report has
just been received. Stage I consists
of construction of Alamatti dam to
first stage, construction of Narayan-
pur dam to a height of 78 ft. with
gates and irrigation system for aya-
cut of 5.3 lakhs.

Tawa Multipurpose Project

1152, Shri Birendra Bahadur Singh:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the
Government of Madhya Pradesh have
asked for additional funds for the
speedy execution of Tawa Multipur-
pose Project; and

(b) if so, whether the demand of
the State Government has been consi-
dered?
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The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) and (b).
The request of the State Government
for additional funds for the Tawa
Mult:purpose Project was considered
in consultation with the Planning
Commission but could not be acceded
for want of resources, particularly
in the context of the national emer-
gency.

Aid from Japan

1153. Shri Ram Ratan Gupta: Will
the Minister of Finance be pleased to
state:

(a) whether any officials visited
Japan during June-July, 1963 for
talks on aid from that country; and

(b) if so, the outcome of the visit
of the delegation?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). Yes, Sir.
Japan indicated at the last Aid India
Consortium meeting which concluded
on Tth August, 1963, a eredit in Yen
equivalent to $65 million (Rs. 30.95
crores) towards assistance for 1963-64.
The terms and conditions of the
credit will be negotiated shortly,

Irrigation Schemes

1154. Shri Sivamurthi Swamy: Will
the Minister of Irrigation and Power
be pleased to state:

(a) the amount of grant or financial
assistance given to each State for
irrigation purposes during 1961-62
and 1962-63;

(b) whether it is a fact that some
of the irrigation schemes have been
sanctioned money in the States of
Andhra Pradesh and Madras before
even getting technical clearance; and

(c) if so, the names of those
schemes and how much money has
been given without such technical
clearance?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Apart
from the specified multipurpose river
valley projects for which 1009% Cen-
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tral loan assistance is given, the mis-
cellaneous development loans were
used in these two years, as in other
years, for financing expenditure on
approved irrigation schemes Though
for purposes of accounting formalities,
certain schemes are approved from
wear to year for utilising this assis-
tance, the miscellaneous development
loans are not related to any particular
scheme or schemes. As such, it is
not possible to indicate how much of
the Central assistance released under
Miscellaneous Development Schemes
Loan to States in 1961-62 and 1962-63
has been utilized for irrigation pur-
poses.

(b) and (c). There is only one such
scheme, namely, Parambikulam Aliyar
Project in Madras State which was
allowed loan assistance of Rs. 376.59
lakhs during 1961-62 as a special case
after its technical feasibility had been
examined by the Central Water and
Power Commission.

Blood Bank and Research Institute

1155. Shri Ram Ratan Gupta: Will
the Minister of Works, Housing and
Rehabilitation be pleased to state:

{a) whether Government have
allotted any accommodation to a
firm named “Blood Bank and Research
Institute” in ‘P" Block, Raisina
Road, New Delhi; and

(b) if so, when?

The Minister of Works, Housing
and Rehabilitation (Shri Mehr Chand
Khanna): (a) and (b). Yes, a room in
“p' Block was allotted to the Blood
Bank and Research Institute on the
30th January, 1961.

Ayurvedic Research Institute

1156. Shri Bade: Will the Minister
of Health be pleased to state:

(a) whether the Central Govern-
ment have set up the institute for
advanced studies and literary research
in Ayurveda at Jhansi;

(by if so, the officers or persons
entrusted with such work; and

AUGUST 29, 1963
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(¢) if not, when Government pro-
pose to start such an institute?

The Minister of Health (Dr. Sushila
Nayar): (a) to (c). The Government
of India have a proposal under their
consideration to set up an Institute
for advanced studies and research in
Ayurvedic literature at Jhansi, The
details have not yet been finalised.

Benefits for Pensioners

1157. Shri S. M. Banerjee: Will the
Minister of Finance be pleased to
state:

(a) whether there is a proposal to
give more benefits to pensioners; and

(b) if so, the details thereof?

The Minister of Finance (Shri
Morarji Desai): (a) No, Sir.

(b) does not arise.

Blood Donation for National Defence

1158. Shri Daljit Singh: Will the
Minister of Health be pleased to state:

(a) the number of persons who
have enlisted so far, State-wise, to
donate blood for National Defence;
and

(b) the quantity of blood collected,
State-wise?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). A statement is
laid on the Table of the House.
[Placed in Library, See No, LT-1600/
63].
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Industrial Housing in Kanpur

1160. Shri S, M. Banerjee: Will the
Minister of Works, Housing and
Rehabilitation be pleased to state:

(a) whether it is a fact that the
rent of some houses constructed in
Kanpur under Industrial Housing
Scheme is Rs. 19 p.m. against Rs. 10
or Rs. 12 p.m. in other colonies;

(b) it so, the reason for this
increased rent;

(c) whether the residents have
approached the Central Government
in the matter; and

(d) it so, the steps taken to make
the rent uniform?

The Minister of Works, Housing
and Rehabilitation (Shri Mehr Chand
EKhanna): (a) and (b). Yes. This is
due to the increase in the cost of
houses constructed under the Scheme
at Kanpur. In 1954, the sanctioned
cost of small two roomed houses was
Rs. 2700 while in 1861, it was Rs.
5100.

(¢) and (d). The Labour Welfare
Committee, Benajhawar New Colony,
EKanpur, has represented in the matter
to the Central Government and the
State authorities simultaneously. As
the houses built under the Scheme
are the property of the State Govern-
ment, the Committee has been advis-
ed to pursue the matter with the
State authorities,

Quarters in Press Pool

1161. Shri Sivamurthi Swamy: Will
the Minister of Works, Housing and
Rehabilitation be pleased to state:

(a) the number of quarters for
Class III and IV employees of Gov-
ernment of India Press which are
Placed in the Press Pool;
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(b) whether the rules regarding
allotment to Class III employees in
the Press pool are strictly observed;

(c¢) whether an employee sharing a
quarter with a Class IV employee
is entitled to draw House Rent Allow-
ance; and

(d) the number of Class III emp-
loyees who are denied House Rent
Allowance in the Government of
India Press, Rouse Avenue, New
Delhi under this condition?

The Minister of Works, Housing
and Rehabititation (Shri Mehr Chand
Khanna): (a) 805.

(b) Yes.
(c) Yes, provided the allottee of

the accommodation shared is not in
allotment on a rent free basis.
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Housing Programmes

1163. Shri D. J. Naik: Will the Minis-

ter of Works, Housing and Rehabili-
tation be pleased to state:

(a) the amount allocated by the
Life Insurance Corporation for hous-
ing programme during 1963-64;

(b) the State-wise
allocations; and

break-up of

(c) whether village housing schemes
will be covered wunder this pro-
gramme?

The Minister of Works, Housing
and Rehabilitation (Shri Mehr Chamd
Khanna): (a) Rs. 12.64 crores.

(b) The break-up is as under:—
{Rupees in lakhs)

Andhra Pradesh g . 7607
Assam . . . . 2200
Bihar . . . ] §7-25
Guiarat . 5 : 8 4200
Jammu and Ksahmir . 14°99
Kerala . . . . 38-50
Madhya Pradesh . . 6580
Madras . " ) . 145-00
Maharashira . . . 21575
Mysore . ) : , 8000
Orssa . . ) . 6o 00
Punjab . ) 5 " 100 00
Raiasthan . . . 5378
Uttar Pradesh . . 13500
West Bengal . . . 10000

Towal . 123604
Unallocated balance 2846

PE——

Bateshwar Ghats In Agra

1164. Shri S. N. Chaturvedi: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether the revised scheme for
the repair and renovation of the
Bateshwar Ghats in the district of
Agra has been received by the Cen-
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tral Water and Power Commission;
and

(b) if so, its estimated cost and

when it is likely to be sanctioned?

The Minister of Irrigation and
Power (Dr. K, L. Rao): (a) and (b).
The scheme for repairing and recons-
tructing Bateshwar Ghats, estimated
to cost Rs. 20.8 lakhs, was examined
by the Central Water and Power
Commission in 1957. On the basis of
the comments of the Central Water
& Power Commission the scheme was
further investigated and revised by
the State Government to cost Rs.
15.44 lakhs., The revised scheme,
however, has not yet been received
from the State Government by the
Central Water & Power Commission.
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Homoeopaihic Hospital

1166, Shri Raghunath Simgh: Will
the Minister of Health be pleased to
state:

(a) whether a modern Homoceopa-
thic Hospital is being set up in Delhi;
and

{b) if so, the details of the scheme?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). There is no pro-
posal to set up a Homoeopathic Hospi-

~tal by the Central Government or th-
Delhi administration. However, a
Homoeopathic Hospital is being set up
in Defence Colony, New Delhi by the
Dr. Yudhvir Singh Homoeopathic
Charitable Trust, a charitable institu-
tion, as part of its proposal for the
establishment of a College and Hospi-
tal to be known as ‘the Nehru Homo-
eopathic College and Hospital’, A
plot of land measuring 2'19 acres has
been allotted to it by the Delhi Ac-
ministration. The Trust has collected
donations from the public and has
appealed for further donations. The
first phase of construction is estimated
to cost Rs. 10,30,000 as under:—

Rs.
1. College Block (Grourd floor
1st floor and 2nd floor) 3,87,000
2. O.P.D. Block (one floor
only) . . . . 89,000
Ward Block (Bastment) 1,43,500

Ward Block "Ground floor) 1.53,500
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<. Kitcaen Block (One floor) . 54,000
6. Principal’s flar, Medica! Su-
rerinterdent s flats, Nvrses
DisPensers “ars and sc; an *s

qur.ers . 1,.89.0c0
7. Compourd Wal: & Gaus 14 CCO
Toral Rs. 10,30,000

The construction work of the build-
ings was started on 24-6-1962. The
Government of India have under con-
sideration a request of the Trust for
payment of a grant for construction
of the college block.

Indigemous system of Medicine

1167. Shri Ram Ratan Gupta: Will

the Minister of Health be pleased to
state:

(a) whether it is a fact that the All
India Unanj Tibbia Conference has
urged the Government to recognisc
the indigenous system of Medicine and
to pass an Indian Medical Councils
Act for its advancement; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Health (Dr, Sushila
Nayar): (a) Yes.

(b) There are educational estab-
lishments, hospitals dispensaries and
research institutes functioning with
the support of the State and Central
Governments,

The proposal for the enactment of
an Act to constitute a Central Council
of Indian Medicine will be considered
after a decision is taken on thz nature
of Ayurvedic and Unani education to
be provided in future, and watching
its progress,

Rehabilitation in States

1168. Shri Ram Ratan Gupta: Will
the Minister of Works, Housing and
Rehabilitation be pleased to state:

(a) whether the rehabilitation work
in Punjab and U.P., has been handed
over to the State Governments; and

(b) if so, the reasons therefor?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
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Khanna): (a) and (b). The subject of
relief and rehabilitation being in the
concurrent list is already being dealt
‘with by the State Governments, How-
ever, with a view to expedite the
‘winding up of the Central Settlement
‘Organisation, some residual work in
U.P., such as collection of the balance
cost of properties sold on instalment
basis, recovery of arrears of rent and
«disposal of rural agricultural plots has
been transferred to the State Govern-
ment wWho will handle it on behalf of
the Central Government on payment
«of certain agency charges,

In the case of Punjab, a proposal o
transfer residual work to the State
Government is under consideration.

DYV.C

Shri Mohammad Elias:
1169. '{Shrl Warior:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the
Damodar Valley Corporation has been
supplying power to J. K. Industries at
.a concessional rate;

(b) if so, the loss being suffered by
the Damodar Valley Corporation per
year for supplying power to JK. In-
dustries at concessional rate; and

{c) whether theré is any agreement
between the Damodar Valley Corpo-
ration and J. K Industries for supply-
ing power at concessional rate?

The Minister of Irrigation and Power
(Dr. K, L, Rao): (a). The DVC does
not supply any power to J. K, Indus-
tries,

(b) and (c). Do not arise.

wep-mamaTieat Wt frewerd

9%\9o. Y WITT AT ATAT : T
forx it g 1@ M PG fF:

(F) 71 ag &= & fr 33 @S,
8%3 ¥ THIW @ WE 9T @

AUGUST 29, 1963

Written Answerg 33&6

oo HieFIfaEi § OF 9@ a1 a& ]
sqrifeai F1 aFer foqs 9 1 W
T FT AT 9T ;R

(&) =% 71, M a6 & a1 &7
=Ry Fr oar ?

fom st (ot W )
(%) s &1 & fodt wmw W7
AT TE, 9T THIH FATS WE & G o
(¥eevm) wfgwrfat & 32 o@ws,
1853 fux afeE # firowne fear
WY gATE RIS g A A FT Ffaraw
FTIEI AT 39 aafer F qF ¥ o
33,fco T F AWM THIT T |

(@) =@ A= ®  wAfag 7=
HRY, e W6, FA H w9 oA
T AR, (dh), T Al faf
ITRIEAT FEE /I AT qET 4¥ )

Contributory Health Service Scheme

1171, Shri E, Madbusudan Rao; Will
the Minister of Health be pleased 1o
state:

(a) whether it is a fact that the "
name of the Contributory Health Ser-
vice Scheme is being changed into
Central Government Health Scheme;

(b) if so, the reasons therefor; and

(c) when this change will take
place?

The Minister of Health (Dr. Sushila
Nayar): (a) to (c), The matter is un-
der consideration of the Gowvernment.

Calicut Municipal Corporation

1172, Shri Koya: Will the Minister
of Health be pleased to state:

(a) whether the Calicut Municipal
Corporation has applied for any loan
for augmenting its water supply
scheme during 1963-64; and

(b) if so, the action taken thereon?
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The Minister of Health (Dr. Sushila
Nayar): (a) No such request has been
received by the Government of India.

(b) Does not arise,
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Umium Hydro-electric Project in
Shillong

1174. Shri Basumatari: Wil] ‘he
Minister of Irrigation and Power be
pleased to state the progress made so
far regarding the Umium Hydro-Elec-
tric Project at Shillong?

The Minister of Irrigation and Power
(Dr. K, L, Rao): The work on the dam
and concreting for the power house
building is in progress. Three of the
four generating units, for which
orders were placed, have already
reached the site. The progress of the
work on the whole is satisfactory, and
every attempt is being made to com-
mission the first unit by the middle of
1964,

DPs. in Gurki Mandi. Delhi

1175, Shri Shiv Charan Gupta: Will
the Minister of Works, Housing and
Rehabilitation be pleased to state:
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(a) the number of displaced persons
of Gurki Mandi in Delhi eligible for
alternative accommeodation;

(b) the number of quarters being
constructed at Gurki Mandi; and

(c) the steps being taken to provide
accommodation to remaining persons?

The Minister of Works, Housing and
Rehabilitation (Shrj Mehr Chand
Khanna): (a) According to the survey
conducted by the Municipal Corpora-
tion of Delhi, 317 displaced families
were squatting in Gurki Mandi,

(b) 170 tenements are proposed o
be constructed.

(e) As this is a scheme of the Delhi
Municipal Corporation, it is for the
Corporation to consider this question.

12.60 hrs,
OBITUARY REFERENCE

Mr. Speaker: I have to inform
the House of the sad demise of Shri-
mati Uma Nehru who passed away
on the 28th August 1963, at Lucknow,
at the age of 79.

Shrimati Uma Nehru was a member
of the First and Second Lok Sabha
during the years 1952—62,

We deeply mourn the loss of this
friend and I am sure the House will
join me in conveying our condolences
to the bereaved family,

The House may stand in silence for
a short while to express its sorrow.

The Members then stood in silence
for a short while

Shri Ranga (Chittoor): In regard to
obituary references that are made
here, may I make a suggestion, that a
little more information may be given
of the services rendered by the person
concerned? Information may be col-
lected from the Who's Who; other
information may also be collect-
ed from other Members in the
House who arg in a position to give

Matter of Urgent Public Importance

it, so that the reference that you
make would be a little more full and
more satisfactory.

Mr. Speaker: I will keep that in
mind,

12,02 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Acquisition of KisaNs' LAND AROUND
GHAZIABAD

=t wemar e (fae)
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qag FF wWEF @ § oA
FFa HuS W 94w ) @ oF fEr
# ot wEng dATT 8 <er @ AR AT
T Y e A gaet A amew
I &1 ag TgAT fFan s

As the House is aware, a large num-
ber of peasants from Ghaziabad have
come to Delhi and have been here for
some days squatting in front of the
Parliament House. This is not the first
time that they have staged this de-
monstration. They have come to Delhi
on many occasiong during the past
year or two and every time they have
come, I have met them and discussed
their grievances with them. The last
time they met me, apart from the pre-
sent occassion, was on April, 20, 1963.

I might make it clear that the pro-
posal to acquire land jn Ghaziabad has

"
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nothing to do with the Planning Com-
mission. It is the result of our approv-
ing of a Master Plan for Delhi which
had been prepared after several years
of investigation and effort by a body
of experts, both Indian and foreign.
Great care was taken in the prepara-
tion of this Master Plan. Delhi was
growing fast and unless some steps
were taken to regulate this growth,
this would result in wholly unregu-
lated growth leading to many social
problems and difficulties, apart from
encouraging the growth of slums and
unsightly areas. It had therefore be-
come inevitable to plan this growth
50 as to provide civic amenities and
social services to all the residents of
Delhi. This made it essential for land
to be acquired on the outskirts of
Delhi. As a matter of fact, much land
was being acquired by private parties
who profited by the transaction. It
was not considered desirable to allow
this kind of private acquisition to
continue as this was against the in-
terest of the peasant owners and led
to unregulated growth.

At first it was proposed to acquire
35,000 acres round about Ghaziabad
and this was notified for acquisition.
Later when the attention of the Chief
Minister of Uttar Pradesh wag drawn
to this ‘matter and I pointed out that
as far as possible good agricultural
land should not be acquired, the U.P.
Government released nearly 29,000
acres of land out of this 35,000 acres.
Thus, about six thousand acres still
remained notified for acquisition.

I have corresponded with the Chief
Minister of the U.P. about this land
many times during the past two years
and he has assured me that he would
do his best to meet the requests made
by the peasants provided they were
within the law. I had pointed out that
with regard to compensation it was
obvious that land in Ghaziabad had
risen greatly in value and compensa-
tion, therefore, should not be paid at
some fixed rates which had been cal-
culated long ago. Further that relief
might be given to the farmers quickly
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and not long after the land had been
taken possession of.

In addition to my correspondence
with the Chief Minister of the TI.P, 1
asked the Union Minister of Agricul-
ture, Shri Ram Subhag Singh, to visit
these areas and meet both cultivators
and the local authorities and discuss
their difficulties. He was good enough
to go there and also discussed the mat-
ter with the Minister of Local Self-
Government of UP. As suggested by
this Minister, we had the matter fully
examined in detail by Shri Amir Raza,
Joint Secretary in the Central Depart-
ment of Agriculture. Shri Raza had
been intimately connected with the
land reform legislation of the U.P. and
was thus aware of the problems that
arose in regard to land there. Shri
Raza fully examined the case and gave
a detailed note. Our Minister of
Agriculture broadly agreed with this
note.

As a result of this note, it was clear
that it would not be possible to give
up the scheme of land acquisition as
no planned and systematic develop-
ment of Ghaziabad could take palce
without acquiring this land. It should
be remembered that a great part of
the land had already been released
and only a little over six thousard
acres remained. It was suggested by
Shri Raza that much of the distress
caused to the affected persons could
be avoided if the State ocevernment
made an earnest endeavour to give
rehabilitation assistance by organising
a colonisation project for the resettle-
ment of as many displaced families as
possible and by giving the others some
training, advice and financial assis-
tance for tak.ing up industrial occupa-
tion which were growing up round
about Gahziabad. I forwarded Shri
Raza's report to the Chief Minister of
U.P. and reguested him to give full
consideration to the recommendations
made therein. !

The Chief Minister said in reply that
he had asked Shri Vichitra Narain
Sharma, his Minister of Local Self-Go-
vernment, to supervise personally the
work of execution of the Master Plan
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[Shri Jawaharlal Nehru]
at Ghaziabad. There was a control-
ling Authority for this purpose there
with wmne Commissioner, Meerut Divi-
sion, as Chairman, Secretary, Local
Self-Government, Chief  Engineer,
Town and Village Planner, District
Magistrate, Meerut., and Adminis-
trator, Imp-ovement Trust, as
members of the Authority to regulate
the develonment of Ghaziabad accor-
ding to the Master Plan which had
been prepared in consultation and close
coordination with the Delhi Town Plan-
ning organisation. This AuthIrity was
authorised to deal with and dispose of
complaints and other matters brought
before them by the affected people.
The Chief Minister further said that
he was having Shri Raza's recommen-
dations carefully considered and it had
been decided to be as liberal as possi-
ble within the frome work of the exis-
ting law and rules, in assessing com-
pensation for the land acquired at
Ghaziabad. He mentioned that the
land was  being acquired under
the normal Land Acquisition Act
and compensation was being given at
market rates, even though it could
have been acquired at a far cheaper
price under the Town Improvement
Act which provided for compen-
sation on the basis of actual user
as distinguished from its potential
value as a building site. The whole
land was being treated as potential
building site and compensation being
assessed as such, instead of treating
it ag agricultural land and giving com-
pensation according to the multiple
system applicable to agricultural lands,
The compensation being given to the
cultivators was in some cases ten to
twenty times the compensation that
would have been admissible had the
land been treated as agricultural land.
The cultivators have not been depriv-
ed of the standing crops, as alleged.
The suggestions of Shri Raza in regard
to the calculation of compensation for
groves, wells and buildings and exclu-
sion of Abadi sites from acquisition,
were being adopted by State Govern-
ment as far as possible and that they
were also exploring the possibility of
resettling the displaced persons from
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the area in some other settlement if
there was adequate response to such
a proposal. In the end, he assured me
that compensation would be assessed
liberally and every possible care
would be taken to avoid hardship to
the peasantry whose land was being
acquired,.

This was the position before the
present visit of a number of Ghaziabad
peasants to Delhi. I saw the peasants
again here and listened to them.
Thereafter I communicated with the
Chief Minister of UP, again and re-
quested him to be as liberal as was
possible for him within the law, in
the grant of compensation and to
finalise the matter without any fur-
ther delay.

That is how the matter stands to-
day. Ghaziabad i well within U.P.
and the matter, therefore, lies entirely
in the discretion of the U.P. Govern-
ment. We have, however, in our soli-
citude for these peasants, gone care-
fully into this matter repeatedly and
written to the U P. Government abouf
it.
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Yo AT G¥ T ¥ FL FHLN HIX WL
Wﬁﬂo,qo,io!ﬁ'{gomﬁﬂ‘i
&9 FT F TIH Fan E, TIHAA
£, T & four gar A€t & 1 9 g
ST qg F149 97 FW LIV T@ a1
F oo @ 5w fadssar &
foart &1 A T2 9@ !

memgﬂwfﬂﬁ:ﬂﬁ’ﬁﬁm
F1 F1§ warT A4 g

sit awmd : fAersoar #1 g wa
2

WU WERW : WTET ST | 7
AAAT G HIY w4 FT qE
Sl

To W gun fag @ T2 a9 FE
g fo 72z o Gt arer s §
zzaaT oY qgf § 1 fa=rg v ot sgaear
2 o gah e W AR gafeg
7 favem fear o fF 2w fasge =-
afeym 2 & gama g AR S gae
T g, der fE gy Hdr wdeg A
A &, 39 # ddr #€ @ 9 a@g
994 (Ai) LSD—4,
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g fom & wwwal wErT & 1
wEA g |
=t amd : FEw wwE, @ oW

fgs oa1a Hwmar & A & Fr Feae
a1 T A1 AFR T |

Shri P. K. Deo: (Kalahandi): In
view of the multiplicity of authorities
to implement the Greater Delhi Plan,
is it not high time that all those units
of the Greater Delhi, like Ghaziabad
which is administereq by UP and
Faridabad which is administered by
Punjab are brought within the peri-
phery of the Delhi Administration so
that the implementation of the Grea-
ter Delhi plan be executed by a single
authority?

Mr. Speaker: It is a separate
suggestion.

Shri Jawaharla) Nehru: It is a sug-
gestion which has far-reacHing effect.
I do not know what he meanz by
that.

To U KAYET Sfgan (whamanz ) :
S 983 ¥ fgara & ¥ omEmar
2 ard d9 v TS gIemr g2y ) &
Tg off HaTaT AT g fF oA o e
& FRT WL AE AAM Yo HIT Joo
Ty o & faasn | mivaEe & ==
qare 7 fggea &1 5@ |ANF Tz v
T s Ear ¢ s fa e
fem, ameofas #R a<@ a9
gadt #ad framl § T & T A
mﬁ%m%{ﬁ?ﬁﬁ‘{oﬂﬁ'{ﬂoo
wa F AW | & qg qaT oA =TT
s mams 2§ Ak #
F¢ gw@E @7 I AN & 7 9z
dfaar &1 faeft 9ot gt a7 20 #
T SATAT 2 | odf gHT H o I, mifaw

sea WEIRd A9 A g1
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st FEETS AgE W wEe
¥ A AT @ | 3% WA s d
gz & 2. ...

WSO WENET : IR AT q5 &
¥ Sit 78 @9 FA &, ST G
e 2, 39 ¥ Fo of@aw fer oo
arfe for &% W19 O 9 AR M-
qrfasd SHH S o E, S av § T
¥ % afer A AR FT FAF E, W
T

o A AGE 1 T A1
qel, & &, 99 OX M @ wwar &
=9 5% fad gu @ {7, F19 ® T@A
F AT @ § 7 aga g, wfe 3
w2 fow & o= 93 g ¢, A foa@
WS §, /e MWl F7 | UF A7 9H { gy
& f& & w=gr 9 g, @ & e
¥ TOET Sgh aF AACET 2, AT & AR
srfed | ga< g f& wo s # @
oG T TG § a1 S TAHT TR

sl TRTEIATE (FAE) ¢ FAd
T T F fA0 & 9, FToEE
mfs & faw =2

WU HFITY ; T AT F1 AT HFAL
g fem mar

S WEgTmR AgE: garaer faw
axz & frar omq, wawr 9T IIAT R
A I THAF X E | TF AT AT
@ 7 & A e A #1
AT ;AT o TR gEE mIW A @
W 9T WTgd & @@l & fou ar
fit s & g 1 gafag famad o=
Wi ¥ qm, fF gEEST F gEr
wifgy SR 9T W FA & fag
927 Fi; faam aifs wa 1% e
T AFHC T q7 F7 4, afcd 9q#! qi
qra ¥ g1
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Mo TR AAFT Afgar: W qA=
9 g F 6T A7 w6 a @ &1
difar  Faff IR W g | Fera=
§ 9T g )

AR WEIEW : WTTR R TETET |

o W RAET FMfgar : # soEr
e gt et @ f sedt 3 qarer
w OAEA. .. ..

TR WERA AR AT FA
F a5 1 foe @ 71w owmw

=t Ho e Wew (war) : #
ST ArEar ¢ e ' #7 aEr
Fify & fr 2z & =t &t sifa=r arr
FHW F1 B FF Mg ¥ @A arAr
#1 g& gfaar wem it 91 7

o T gww Tag : SAfawr Em
FT AgH aF 4T &, 77 AW F1 TAH
| a1 #1 2 awEf @ foae fy goaat
HERE F1 g | SaT fF waw war S
Faamar ¢ fo sA F gratw & fag iz
a%g & guis 23 @ § 1 g e asd
&t g F¥ giaar 72 g ot sAifaar
foaa 1 ot §aT9 §6 i 3@ AEC
go 1 SfeE SRR WO W 3
g1 Aifs & oA £ FwAr AT E
o T 9w s fEw s @
g1

st ETE TR T (FEE): #;T
FCEHIC & A 7 72 § 5 T o
gefegafeza & fag o sm @ & A%
FT g A1 a4 o1 T & fF wasa
4 w7 fafrex amgg Fa a1
3 fF qyra @z Sifww & o
S FEIE o FTH & fem o 9o ar
ga Tt faq amesme fRaEl W@
FT@rET § g 7 gmE w1 wdE-
arg ¥ qET & g9 & | T 75 TESL
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o1 2 T T F4 fF qa0 qv oA A7
qifg w0t 723 g T A% w49t =™
Xz ¥ 9 A s &1 faefoaer 9
2 @ o9 femEl #1 GE &7 gieEr
T A O € T aT A FrEEArs
R RGN

o TR Pl foy ;. Heewafed
Fr A OFEE g Ami 7 F1 97 /R
T AW TR T 574 w074 59 faam
F1 wega A fFar av 9% s fEoagw
T Fam, My # e faege
feeelt & 5309 & ol qgr & amn A
I T wfeer e S AR s fF
BW FT A STAT | o A AT & are
FT T AT § 1 Faw Aqe WA §
fam ¥ q=me whwe ofiT & o o
22— 7 & 30 5 g9 0T H A
&\ e aga T ag W A a=i
@iy it grafa awn & 8, &
fafr & g7 #vr 37 9x e w9
agt % 99T €9 gF F & o g
feir 3 & | WX F @R @ Arg fay
THTT FT IAN T FAT @ AR
Tha & ST, SHE A0 A AR
1R T WA T FIAT T, IF AW
F19 5 SO & SaTRT gl & e
ST [T F g, SN A F1 9 #
art ¥ frare far &1 o == s ager
S AW &7 TFAT TET q21 21 TET 97
T #eF FiCz FAAT qT® &1 TE 47
Wq I qSH F 413 FH (R [T
Tt gt gt T A A, T g
F9 Ffsargar 4F s 3T Foaredi &
FTXO0 & o o awHz F wwar f@
T TR F AT TEY AT THATE |

st & (TEA) ¢ OF AW A
oo A e 21 wF ¥ 92 a9
a9 § @ 2w @ Pt Wi
A & WA & a0 T 4T § 1%, Gl
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foar 2, foat g a® T@T T X

&g

WOH WA : T A% ¥ T
T &Y T "wAT g )

% Wo Yo FAWAT (FTAIX) : N4
HefY & wary & 3z sl T & o aomad
&1 B 51 o AT fag T @
7 fRaT ¢ MIT 9 SR A T ATHR

gFC WAT & | N SrmeT =TT
§ 1% IO BA F AET FH T
¥ ¥ wEAAl g, 301 FEd "
T AR FT GAAT G2 U AL I9®
FATE F HIOT AL FO AliF ATHAT
g gt 1T 7

SO WEIIA: T, [AF AT (-
st & 2 7 f aeg famo AT 210
Fz 30 wigAr 49 W< q° 5. IR
fog FTaq a1

st ®o Wlo &Fw( : FeuawA Al
AT 982, ..

se WEIRE : WifEe T H 9%
9T & &1 a1 gETSfeg | €000
UFT BIF & M5 & HIT Sooo THT T
T2 &fFe Tz I feards 13 1

Shri Kapur Singh (Ludhiana): In
view of the countrywide distress and
resentment caused by what is be-
lieved as high-handed implementa-
tion of the Land Acquisition Act, may
I know whether Government pro-
pose to set up a competent commis=
sion to enquire into all aspects of this
question and then report to
Parliament?

Dr. Ram Subhag Singh: It is a sug-
gestion for action. There is no ques-
tion of our exercising our right in a
high-handed way. We refuse that
charge. We shall try to be ag sympa=
thetic and liberal with the peasants

as possible,
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Shri R. Barua (Jorhat): In view of
the increasing land acquisition pro-
ceedings, do Government propose to
bring about fundamental changes in
the Land Acquisition Act so that com-
pensation may be given gquickly with=
out giving cause for protests?

Mr, Speaker: That question has
been answered. Shri Yogendra Jha
is not present here. Shri Rameshwar-
anand.

=t THTETER @ Ay W2y,
FE FIATT F1 A5 AT AT §
HazHd N Ted THY F FTH A
FITET F9F TR WAAl I A gea
et g1 mfgmar & feEw
gu " A ¥ faw g =@ fower faA
S HAT 3 &=E 370 qAGAT f@z
HIT UF gl qsA9 &1 A7 FT /S
T 7 faq wiar gr M @ feafq
F1 g FATET 4T | IOC WLH KT HCHIT
F1 form i3 Fai M 210 TF AT
fao 4 o o ¢ Sfaa "o @10 Ta
Al A T OFIHICF FT 9L TF AGS
|97 2

ar # ag wgar =rgar § 5 g9 g
FY AT R g H T KT e . ..

TUA HEREY @ W, W |

oY TETEATAT ¢ WR FE ar ad
Zrfem

LA AW : # TE IO F7
TR A1 & |07 TFAT T 98T § | A
IGFIRE |

s TWEETEE ¢ RO 93 a1 gA
#ifao | & wgar WA v 9@ gy
& AT F1 AfeFic T & a1 98
| AT R A9 g9 # 7w fAnaEr
i A P R fEa i sw
| %7 F =% Gar 5% & a1 fEnAn 9
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gre ¥ fF off s A A gi s v Ay
" JTT FTF ATHSAT T FT A | T
= ¥ %1% wrafa & ) framat #Y o@
T & AT | S| FA TG S s
T et oft e 7 fF 7wy reRr A o
oI 39 A FHT 7 @ A9 | @ 'y
o framl & &9 @ 21 & sga
AT § T G amma A @ 1 3T A

T "W 43

=t TRIACAA : TH F7 IfAa faoig
FH aR L T g q i T
FLAFAE ?

SEIR  WEWT : FT AT 45 AT |
9 FATH FT TATE A AF

st TR ¢ AT TR AT AR
T |

AN REET : WA WY A3
T |

=it TRTETEA
I5 FT IO A F |

oeUH WEET : FE T AR g
ST AT E |

=Y TR : 70 93 & B F
FTER 1 A = fAmer ¥ | 3% wfvwe
qTT 2 |

AN WEED : AT T A AT
QT HE @i ! AN FErd

st TTETme ¢ T o G g
oy AT 9 #T IO AG & T} 7
# ufa faa Tmar g 1

mAH WEET : ATE, WEL

s mETEeE : § A ¥ aig
AT AEAT Far g, W & wfawr
F1 A g, afFw wmw faeww w9
o AE g

# 95 W g,

-,
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e WERA : WA A3 ATEE B
Y g1 93 & {5 919 it e g
3 71 g9 727 & AT 9 38 S
2 favar 21T 39 & 7 f § 92 9,
A FAAT I WY F gerH v
& g7g T TE AT 1 IR A FA
qET FT HTUG AT & | 7S ag faue
& A 2, fF de ofmem U3 =2
TATHE T AT FEAT | AL @THA
GHY a1 F A1 @A Ieey g1 A § A
T OT TAET ZATHE 2 WL IH T
HY IUT ZeaTH ST e g 5 F g
AET AT, &1 7 $F gHAr TorAd J FHar
g oafsag arm & afamaw g 7 &
ST g o areh w1 81 g, w aiferan-
Hr ey aeagargaaag |
Paper: 1o be laid on the Table,

Shri Ranga (Chittoor) rose—

S TR AW WERd,
# frded &aT g e oo g9 A ¥ ag
72 R4 v ug faeqa Iz i & &
TR S T A &I fRar S greifE
T AN w% feT A Fg W@ A | 9 98 I
Fadm g g P s oag &
Fgm 5 &% @ Amw W} ¥ aFa
g

oo WERW : O0g §4 =% a
frar 5 T &1 g9 fFet a@
¥ daw mifemmie F w8 9T,
TR 7 AT AAfEd | qH 9T FX ITAr
T ET UF ATF ¥ AT 79 A7 TaAAE
o ST e R oadh, W @ ag
s famr 9w & A 3@ ST 9 aAew
tfrmase swam f§ A
ag Fare o v @ a1 i oy
M Wy far T g @ W oW
srarer famr smd ?

st TATETE : § g9W A &
FgT |rgaT § R oA w0 & faEor

Papers laid onthe 3388
Table

F A F {7 T@T AT A @2 @
Far an, safaq | L

KO RSSW : WET, AEL | WA
F1E g5 4 T daTAE 2T

12.33 hrs.

PAPERS LAID ON THE TABLE

CENTRAL GOVERNMENT LOANS FLOATED
N 1963-64

The Minister of Finance (Shri
Morarji Desai): Sir, 1 beg to lay on
the Tuble a statiment indicating the
results of Centra] Government Loans
floated in 1963-64.

stadt (feam) : 3<r oF eqamy
FTEAR

AN WA | Tl 9T FE sy
T 5 AEN 92AT |

ot amE ;AT A9Ad o o1 f
UTAT TS AT 4G, W F AR A 39
TEN daqrai T
Mr, Speaker: Shri Bhagat,

NOTIFICATION UNDER THE CUSTOMS ACT,
1962 anD THE CENTRAL EXCISES AND
Savt Acr, 1944

The Deputy Minister in the Minis-
try of Finance (Shri B. R, Bhagat):
Sir, I beg to lay on the Table—

(i) a copy each of the following
Notifications under section
159 of the Customs Act, 1962
and section 38 of the Central
Excises and Salt Act, 1944,
making certain further amend-
ments  to the Customs
and Central Excise Duties
Export Drawback (General)
Rules, 1960:—

(a) G.SR. No. 1364 dated the
1Tth August, 1963,

(b) G.S.R. No, 1265 dated the
17th August, 1463
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[Placed in Library. See No. LT-1593/
03].

(ii) a copy each of the follow-
ing Notifications under section 159
of the Customs - .: 172

(a) GS.R, 7., 120 . .ad the
10th August, 1963,

{b) G.S.R. No. 1358 dated the 17th
August, 1963,

(¢) GS.R, No. 1359 dated the 17th
August, 1963,

(d) The Customg Valuation
(Amendment) Rules, 1963
published in Notification No.
G.SR. 1360 dateq the 1Tth
August, 1963,

(e) G.S.R. No. 1361 dated the 1Tth
August, 1963,

(f) G.S.R. No. 1362 dated the 17th
August, 1963,

(g) G.S.R. No, 1363 dated the 17th
August, 1963,

[Placed in Lirary, See No. LT-1584/
€3].

TTe TA HART Afean (FEEER):
o AEIed, & UF #oer Aol aers
AT TR §

ST W4T ¢ WIS, AET |
i asE M amadi g1 9m F
afaers et 7 §5 TE Far |

o T HAET Sfgal : 9T 7=
A ot qifest 7 gw AT F 9 9T
s frar g

AR AEEY © g §HU H4H
LU

o T WARGT «fgar @ ww ¥
ot -t o A AFTE |

TR WERA U qEA 419 ¢ )
o T ¥ FrEd A AwTHL)

Shri Bhagat:

Messages from Rajya 3390
Sabha

Shri B, R. Bhagat: I have laid it.

Mr, Speaker: Messages from Rajya
Sabha. Secretary.

—_—

12.33 hrs.

MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the

following messages received from the

Secretary of Rajya Sabha:—

(i) ‘In accordance with the pro-
visions of rule 135 of the
Rules of Procedure and Con-
duct of Businesgs in the Rajya
Sabha, I am directed to in-
form the Lok Sabha that the
Rajya Sabha, at its sitting
held on the 27th August, 1963,
agreed without any amend-
ment to the Al] India Services
(Amendment) Bill, 1963,
which was passed by the Lok
Sabha at its sitting held on
the 13th August, 1363.

(ii) ‘T am directed to inform the
Lok Sabha that the Rajya
Sabha at ity sitting held on
Wednesday, the 21st August,
1963, adopted the following
motion concurring in the re-
commendation of the Lok
Sabha that the Rajya Sabha
do agree to nominate one
member from the Rajya Sabha
to the Public Accéunts Com-
mittee for the unexpired por-
tion of the term ending on
the 30th April, 1964 in the
vacancy caused by the resig-
nation of Shri Nawab Singh
Chauhan from the Rajya
Sabha:—

“That this House concurs in the
recommeondation of the Lok Sabha
that the Rajya Sabha do agree to
nominate one memher from the
Rajya Sabha to associate with the
Committee on Public Accounts of
the Lok Sabha, for the unexpired
portion of the term ending on the
30th April, 1864, in “the vacancy
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Cp b :
caused by the resignation of Shri
Nawab Singh Chauhan from the
Rajya Sabha, and do proceed to
elect, in such manner #s the Chair-
man may direct, one member from
among the members of the IHouse
to serve on the said Committee.”

I am further to inform the Lok Sabha
that at the sitting of the Rajya Sabha
held on Wedncsday, the 28th August,
1963, the Chairman, declared Pandit
S. S. N. Tankha, Member of the Rajya
Sabha, to be duly elected to the said
Committee.’

12.34 hrs.
BUSINESS ADVISORY COMMITTEE
EI1GHTEENTH REPORT

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Sir, I beg to move:—

“That this House agrees with the
Eighteenth Report of the Busi-
ness Advisory Committee presen-
ted to the House on the 28th
August, 1963.”

Shri Hari Vishnu Kamath (Hosh-
angabad): Mr Speaker, I am glad to
note that this time the Committee has
made substantial modifications of the
proposals placed before the Committee
by the Government. I am glad to
note that.

Mr. Speaker: The question is:

“That this House agrees with
the Eighteenth Report of the Busi-
ness Advisory Committee present-
ed to the House on the 28th
August, 1963."

The motion was nddmed,

12.35 hrs.

INDIAN SALE OF GOODS (AMEND-
MENT) BILL

Mr. Speaker: Shri AL K. Sen.
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The Minister of Law (Shri A, K.
Sen): May the hon. Deputy Minister
move the motion, Sir?

Mr. Speaker: Yes.

The Deputy Minister in the Minis-
try of Law (Shri Bibudhendra Misra):
Sir, I beg to move:—

“That the Bill further to amend
the Indian Sale of Goods Act, 1930,
as passed by Rajya Sabha, be
taken into consideration.”

The Law Commission while examin-
ing ‘the different provisions of the
Indian Sale of Goods Act took into
consideration not only the development
of commercial transactions in the
country since the year 1930 but also
the allied law obtaining in the other
countries. It also took into considera-
tion the representations made by
various commercial bodies and came
to the conclusion that on the whole
excepting a few changes in the law
here and there no major change of the
law iz necessary and this amending
Bill seeks to incorporate the different
recommendations of the Law Commis-
sion excepting only one recommenda-
tion. That rccommendation is inclusion
in the definition of ‘goods’ water, elec=
tricity and gas. The Law Commission
had recommended that -electricity,
water and gas be included in the defi-
nition of ‘goods’. That recommenda-
tion has not been accepted by the
Government. Excepting that one
recommendation all other recommen-
dations of the Law Commission have
been incorporated in this Bill.

I would first of all deal with as to
why it was not thought necessary to
accept the recommendation of the Law
Commission regarding the inclusion of
water, electricity and gas in the defi-
nition of ‘goods’. After the recom-
mendation was made by the Law
Commission, various representations
were received from electrical under-
takings of the State and also a point
was raised by the Ministry of Irriga-
tion and Power that the inclusion of
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water, electricity and gas in the defini-
tion of ‘goods’ might have the effect of
imposing sales tax on these things.
The whole point was examined and
it was found that this contention is
witnout . ny basis at all because it is
the pov.er of the State Government
under Entry 52 and 53 or 53 and 54—
I am not vary sure—of the Constitu-
tion to levy sales tax or octroi duty on
electricity and therefore whether it is
included in the Sale of Goods Act or
not. it will not fetter the power of the
State Government to levy sales tax.
Whether sales tax is levied on electri-
city or not would depend on the
definition given to goods in the Sales
Tax Acts of the States and it will not
at all matter whether electricity, water
and gas are included in the definition
of ‘goods’ in the Sale of Goods Act or
not.

If the whole scheme of the Act is
examined, it will be seen that the Sale
of Goods Act revolves round tangible
goods only and most of its provisions,
like, sale by sample ascertainment of
goods, appropriation of goods, specific
goods are not applicable to
electricity at all. Probably excepting
some conditions as to warranty, no
other provision in the Act is appli-
cable to electricity. It shows that the
entire scheme of the Sale of Goods
Act revolves round tangible goods.

Then again there is no country in
the world where in the Sale of
Goods Act in the definition of ‘goods’
electricity, water and gag are included.
So, for all these considerations it was
thought that it would not be desirable
to include in the definition of ‘goods’
water, electricity and gas because they
are dealt with by separate Acts.
For electricity we have the
Electricity Supply Aet, 1948 and
the Electricity Act, 1910. Then
we have the Damodar Valley Corpora-
tion Act; the Municipal Act deals with
the supply of water. There are diffe-
rent specific Acts for water, electricity
and gas. Therefore it was not thought
desirable that thig should be included
in the definition of ‘goods’.

AUGUST 29, 1963
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Then, coming to the recommenda-
tions that have been incorporated in
this Bill, I will first of all refer to
section 13 where the Law Commission
has recommended the deletion of cer-
tain words from sub-section (2).

Sub-section (2) of section 13 reads
as follows:

“Where a contract of sale in not
severable and the buyer has ac-
cepted the goods or part thereof,
or where the contract is for speci-
fic goods the property in which has
passed to the buyer, the breach of
any condition to be fulfilled by the
seller can only be treated as a
breach of warranty. . . .”

The rest of it is not necessary for my
purpose. The Law Commission has
recommended that the words “or
where the contract is for specific goods
the property in which has passed to
the buyer” be deleted.

First of all, if you analyse the pro-
visions of the Act, it is a contradiction
in terms. What is after all a condi-
tion and what ig after all a warranty?
If you look to section 12, it defines
what is condition is and what a war-
ranty is. This is what you will find:

“(1) A stipulation is a contract of
sale with reference to goods
which are the subject thereof
may be a condition or a war-
ranty.

(2) A condition is a stipulation
essential to the main purpose
of the contract, the breach of
which giveg rise to a right to
treat the contract as repudiat-
ed.

(3) A warranty is a stipulation
collateral to the main purpose
of the contract, the breach of
which gives rise to a claim
for damages...... L

Therefore, the violation of a condition
gives the right for repudiation of the
contract, whereas, violation of
a warranty only gives the right for
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getting damages. Therefore, to say
that where specific goods have passed
to the buyer, a condition is to be treat-
ed as a warranty is contradiction in
terms, because, after all, if it is a con-
dition, the property cannot pass until
the condition is fulfilled and if it has
passed, despite the condition, it no lon-
ger remains a condition; it becomes
a warranty. So, ycu will find that this
is a contradiction in terms.

Again, section 15 of the Indian Sale
of Goods Act <deals with sale by des-
eription and section 17 deals with sale
by sample. Under these sections there
are certain implied conditions as to
quality or fitness. Therefore, they
thought that sub-section 2 of section
13 is also contradictory to the provi-
sions of section 15 and section 17 of
the Indian Sale of Goods Act. There-
fore, their recommendation that these
words be deleted from the body of
sub-section 2 of section 13 has been
accepted.

Then, I come to section 25 which
gives the right to the seller not to
part with his property and not to part
with his goods until the price is paid.
In these days of commercial transac-
tions, most of the contract is by cor-
respondence and the parties live at a
distant place from each other and
goods are sent either by ship or by
rail. The seller while despatching the
goods has a right and the right is that
the property does not pass to the buyer
despite it being in transit go long as he
has not paid for it. This provision in
the Indian Sale of Goods Act is now
confined only to the bills of lading.
In view of the large commercial tran-
sactions that have been going on since
1930 by the railways, the Law Commis-
sion recommended that the transit of
gcods by rail should also come within

" the purview of section 25 so ag to give
the same right to the seller which
is given when the transit is by seca.

Lastly, I come to section 64 which
gays that after a contract is concluded,
if there is any imposition, increase or
reduction in excise or customs duty,
the same has to be taken into conside-
ration in adjustment of the contract
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price. Now, since there is sales tax
and purchase tax, it is proposed that
not only in the case of excise or cus-
toms duty but alse any imposition or
increase or reduction of any sales tax
or purchase tax be also taken into con-

sideration in adjustment of the contract
price.

These, in short, are the recommenda-
tions of the Law Commission which
have been accepted by the Government
and have been incorporated in the
provisions of the amending Bill.

Mr. Speaker: Motion moved:

“That the Bill further to amend
the Indian Sale of Goods Act,
1930, as passed by Rajya Sabha,
be taken into consideration.”

Shri Daji (Indore): Mr. Speaker,
Sir, as I rise to support this Bill, I
cannot’ but remark that this Bill in
more ways than one is a standing evi-
dence of the utter incompetency and
inefﬁciency of our Law Department, It
is pertinent to recall that the Bill for
the first time was passed in the Rajya
Sabha as early as 1960—29th February,
1960—and the last Lok Sabha continu-
ed at least till 1962 and the reason, the
explanation, given is that that Bill
could not be processed through Lok
Sabha before the end of its time. I
would like t{o know why was it that
the Bill which was passed by the
Rajya Sabha, the Law Ministry did not
think fit to bring it up in the Lok
Sabha for two years and more. Is this
the attitude of the Law Ministry to
such measures? We have the Law
Commission and the Law Commission
works and gives report, It is wery
necessary and essential that the Law
Department in keeping with the re~om-
mendations of the Law Commission
speeds up the revision of our laws he-
cause we have inherited the whnle sys-
tem of laws from a foreign rule. Some
of them are no longer in fitness of the
changed conditions—they are obsolete
or they require certain modifications
and changes as this Bill itself shows,
These modifications were long over
due. Why was it then that the Bill
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-which was passed by the Rajya Sabha
on 29th February, 1960 took more than
three years to travel across the Central
Hall and come to this Lok Sabha? Is
the distance so great? In these days
-of fast travel, why should it take three
years to come through the Central
Hall...... {Interruption) Coffee buf-
fet stopped it?

Mr. Speaker: Those means of trans-
portation could not be pressed into the
service here.

Shri Daji: That is why 1 say that the
Law Ministry seems to be thoroughly
incompetent.

Secondly, what is much more perti-
ment is this. The very able, " young
and smart Deputy Minister was argu-
ing very eloquently just now why gas,
electricity and water had been omitted.
Though the original Bill of the
Rajya Sabha included all that, then
they introduced another amending Bill
in the Rajya Sabha omitting it and he
was waxing eloquent about the omis-
sion. I have no quarrel with the
omission. The point that I want to
submit is, how long did the Law Min-
istry take to realise that gas. electri-
city and water should not be ...riuc.d
in that place. It was not as if that
the judgment of the Bombay High
Court came like a bolt from the blue,
Even when the original Bill was de-
bated in the Rajva Sabha, certain hon.
Members pointed out the possible
difficulties of including electricity and
,ga's in the definition of goods and at
that time the Ministry argued equally
well for the necessity of continuing to
keep in the definition. After that, the
statemeni of objects and reasons shows
that they examined the matter further,

Then, they referred to the Bombay

High Court ruling which is not a new
ruling. There are other High Courts
also. There is absolutely no point. On
what conceivable grounds did they
think that gas and electricity will be
tfermed as moveable property. 1 do
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not understand it. How was this intel-
ligence, new-found intelligence shown
today? When was this dawned upon
the Law Ministry? Even before the
Bill could be brought to the Lok
Sabha, the Ministry had again to run
to the Rajya Sabha to amend the Bill,
which was passed, and it has been pre-
sented here, the amending Bill. This
raises two important questions to
which I would like to draw the atten-
tion of the House. The first thing is,
we are oftentimes rushing through
the legislation and, of course, the
House, ag it works, or the Houses as
they work have little time to give deep
consideration. But we expect at least
the Law Ministry with a battalion of
officers, Under Secretaries, Deputy
Secretaries and Additional Secretaries
and what not......

Shri Nath Pai (Rajapur): The whole
army.

Shri Daji: Yes, the whole army. At
least, we expect the Law Minisiry to
be a little more careful because the
Law Ministry is not just an ordinary
Ministry. The other Ministers may
commlit mistakes. Just like the other
Ministries, the  Law  Ministry
also may commit some mistakes. But
apart from mistakes, if there are obvi-
ous legal errors on the face of it, we
expect that there will be a closer exa-
mination by the Law Ministry, which
is unfortunately not there. We enacted
the Defence of India Act here, and the
Opposition shouted. Today, the entire
respeciful co.iion of all the jurists is
that the Defence of India Rules are
ultra vires the Constitution, Even the
Attornev-General conceded the posi-
tion In the course of his arguments be-
fore the Supreme Court, and said that
the Defence of India Rules and the
Act passed as it is being put into prac-
tice In the country are ultra vires the
Constitution. He only took shelter
behind the point that the court could
not give redress. I should say that it
is a very dishonourable sheller for a
Government to take or fo_{ the Attor-
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ney-General to say that we have en-
acted something which is ultra vires
or we have enacted a law which is
against the Constitution, but the court
cannot give redress because of certain
technical reasons. The Atlorney-
General has been reduced to this
situation, because the Law Ministry
seems to be almost a sleeping Minis-
try; it is also a Rip-Van-Winkle Minis-
try which wakes up only when some
jolt is received from some court or
the other, Therefore, I say that this
Bill itself is a standing witness to both
the incompetency and the inefficiency
of the Law Ministry.

Then, coming to the Bill itself, my
submission is that it does not go far
enough. We are enacting something
here in a stop-gap manner. We are
considering the Act of 1930 and we
are considering also the Report of the
Law Commission on the subject, We
should also take into consideration the
new changed social conditions as a re-
sult of the efflux of time. This Bill is
for the ordinary revision of a statute
which has long been on the statute-
book. Therefore, I say that this Bill
does not go fur enough. I would like
to make two propositions in this
regard.

First of all, we are including tran-
sit by rail or carriage by rail also with-
in the scope cof this Bill. That is in
the fitness of things, and I have no
quarrel with it. But in thig fast-mov-
ing world, there are other means of
carriage of goods also, which are now
becoming equally important and which
will become more important tomor-
row. So, when we put such a legisla-
tion on the statute-book, legislation
not for just a temporary period, not
for a year or two but a legislation
which is likely to remain on the
statute-book for a long time, it is our
bounden duty that we should look
further ahead and also provide for
other means of transit, such as carriage
or transit by air, for instance. If some
facilities are given in the case of rail
transit, I do not know why the same
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facilities should not be given to tran-
sit by air. I am asking for just the
same facilities, and not for something
new. Sc, should we not have incor-
porated transit by air also in this Bill?
Are we to wait for another ten years
when air travel would become more
important, before we bring forward an
amendment to include carriage by air
also? Should we not do that just now?
Of course, I am not talking of rocket
travel, because I do not see any possi-
bility of that in the foreseeable future.
But carriage by air is becoming more
and more important, and it is bound to
become more and more important in
the days to come, and, therefore, we
have to provide for it in this Bill itself.

Another important point, in fact, a
much more important point, which I
want to raise is this. Because of the
economic conditions and the economic
difficulties today, the practice of what
is known as the hire-purchase sales
is increasing. If this practice could be
given a little statutory protection, I
think that it will be a great boon to
the middle classes, the upper middle
class and also the lower middle class.
In the European countries, as we are
all aware, a large variety of goods are
sold on the basis of hire-purchase, such
as refrigerators, washing machines,
sewing machines, cars and o on, so
that with the facility of hire-purchase,
a man with modest means who eranot
afford to make purchases with a lump-
sum is in a position to affrd those
things. So, there should be some pro-
vision in the statute for hire-purchase
also,

As matters stand today, the pur-
chaser under the hire-purchase system
is at the entire mercy of the seller. We
know the growing scandal about the
hire-purchase of trucks, and we know
what extortionate agreements are ex-
torted from the truck-drivers by the
big financiers who sell them on the
basis of the so-called hire-purchase
system, go to say, and they make the
driver write down any sort of agree-
ment, and even after the part money
is paid, if there arz just one or two
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instalments missing, they forfeit the
whole thing. In these circumstances,
we should have made some provision
for hire-purchases also in this Bill, and
we should have considered whether
hire-purchases cannot be encouraged
by means of legislation. Here was an
opportunity when we could have done
it, but we have not done so.

I may also point out to the House
that as far as 1 am aware, the Law
Commission has already submitted a
renort on this point, and that report
is before Government, and if I am fur-
ther right, the report has been before
Government for more than a year for
the purpose of enacting a legislation
on hire-purchase. In England, because
of this growing system of hire-pur-
chases, they have enacted a separate
Iefgislation for it, called the Hire-
Purchase Act, in onder to give protec-
tion to the small middle<class buyers
who buy goods on hire-purchase, so
that just because they could not pay
a lumpsum or they could not pay one
or two instalments, on account of
their poverty, they would not lose
their proprietary right to the goods
which they have purchased on the
hire-purchase - system. The Law
Commission has considered this mat-
ter and submitted a report to Govern-
ment. If I am not wrong, the report
was submitted in early 1962, or possi-
bly towards the end of 1961. It is
more than a year now that the report
has been before Government. It has
been sent to the different Ministries,
and it has taken more than a year, and
it iz surprising that even when this
Bill was brought forward, Govern-
ment could not make up their mind as
to what they proposed to do about the
system of hire-purchases which in
these days of economic distress would
be of great help to persons with
modest means. These two points,
which have struck me on a first read-
ing of the Bill, at least could have
been incorporated in this Bill.

Before 1 conclude. I have got one
more suggestion to make, or one more
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idea to throw out. It often happens
that some of our Bills go to the Select
Committee. In the Select Committee
we can discuss things in greater de-
tail and in a calmer atmosphere, and
we are able to shape and fashion our
legislation in a good form. Of course,
there are some Bills which do not go
to the Select Committee; that may be
s0 because they are small or because
they are considered to be non-contro-
versial or because they involve some
policy.

So far as the present Bill is concern-
ed, I support the provisions of this Bill.
But my submission is this that if such
Bills which from the point of view of
policy ordinarily do not go to the
Select Committee, could be processed
through some other committee, it
would be better. At least in the
Madhya Pradesh Assembly, we had
such a Committee. So, 1 suggest, Sir,
that perhaps you may consider the
appointment of a committee, more or
less a continuous committee for the
whole life of the House, or perhaps a
committce whose composition may be
changed just ag in the case of the
Committee on Subordinate Legislation
from year to year, so that such Bills
as do not go normally to the Select
Committee can be brought forward be-
fore this House after having been pro-
cessed through such a committee. In
such a committee, many additions or
alterations or suggestions may Dbe
made by Members in an informal way,
and it would be easier for Govern-
ment to incorporate them also in the
Bill; it would be easier for us also to
discuss, debate and even to get some
more information from Government
than when it is brought before the
House directlv. In this particular
case, I might point out that the learn-
ed Members of the Rajya Sabha argu-
ed about the omission of gas and
electricity from the purview of the
Bill, and they were on very strong
grounds, but they were just brushed
aside, In the juggernaut legislation
process, their considered opinion,
which has now been considered to be
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right by Government, has been brush-
ed aside. They would not have been
brushed aside, if a committee would
have been able to persuade the Minis-
ter to see iheir point of view, and in
this way, we could have avoided the
tremendous waste of public time and
public money which goes on at pre-
sent, because we can process such ill-
digested legislation through such .a
committee,

With these words, I support the
measure as it has been brought for-
ward. I earnestly request the Gov-
ernment through you and the House
that earnest consideration should be
given for immediately bringing for-
ward a legislation either separately or
by way of further amendment to this
Act, so that protection could be given
in the case of hire-purchase transac-
tions also.

13 hrs,

Dr. Sarojini Mahishi (Dharwar
North): The Indian Sale of Goods
Act, which is part of the Indian Con-
tract Act, was mostly modelled on the
provisions of the English Contract Act
or the English Sales of Goods Act.
But after the Act wag passed in 1930,
I wonder why no amendments have
been made or have not been thought
of during this period of 32 years, dur-
ing the course of this whole lengthy
period in spite of all the decisions,
given by different High Courts, the
Federal Court and the Supreme Court.

The Indian Railways Act was there
during 1930. But section 25 deals
mainly with transit of goods by ship
and bill of lading. 1 wonder why this
was not thought of. We are happy that
at least after 30 vears, our Law Min-
istry is thinking of some amendments
in this direction. As pointed out by
my hon. friend opposite, it is quite in
the fitness of things that other modes
of transit should also be included in
this so that we may not h